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THE TAMIL NADU PAYMENT 01; SALARIES 
ACT, 1951. 

TAULB OE COW~~NTS. 
1 

2. Definitions. 

3. Salaries and allowances of Miaisterr;. 

4. Salaries and a.llowanc;es iif the Speaker and 

5. Salaries and allowances of the Chairlnm and 
Deputy Chairman. . 

6. Salaries a id  allowances of Parliamentary Secre- 

&A. Salaries and allo~~ances of Leaders of Opposition 
and Government Whip. 

6-B. Houses to be furnished and maintained at the cost 
n certain cases. 

7. Conveyances to b- provided for Ministers, the 
Speaker and the Chairman. 

8. Travelling allowances of Ministers, etc., on assu- 
ming and relinquishing office. 

9. Travelling and daily allowances of Ministers, etc. 

9-A. Salaries and allowances of Deputy Speaker or 
ember of Legislative Assembly while performing duties 

9-B. Salaries ai-ld allowances of Deputy Chairman 
r Member of Legislative Council while performing 
uties of Chairman. 

10. Minister, Speaker, Deputy Speaker, CI~airman or 
Deputy Chairman and his family to be entitled to free 
accommodation in State hospitals and to free m e a l  
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ILTAMIL NADUJ ACT XX OF 1951.2 

( R ~ c c ~ v P ~ ~  t!;i ~ l s s~ i t  t of the Gov:mor on the 10th September 
Ii)Z I : iir., i plihli . f i i~pti  iri tIrtv Fort St. Gesrge Gazette on the 
Ilrh ~ ~ y t t ~ t b o *  1951.) 

An Act lo provide for the salaries and allowances of Ministers, 
the Speaker and the Geputy Speaker, the Chairman and 
the Depf y Chairman, Padian~entary Secret,iies 
*[Leaders of tile Opposition, Chief Goveru.. . ~t W p ,  
Government Whip] and Members of the Legislative Assem- 
bly and of the Legislative Council, 5[ * 8 * I* 

WHERBAS it is expedient to provide by an Act of the Legis- 
lature for the salaries and allowances of Ministers, the 
Speaker and the Deputy Speaker, the Chairman and the 
Deputy Chairmall, Parliamentary Sacretaries "Leaders 
of the Opposition, Chief Government Whip, Government 
Whip] and members i l' the Legislativi: Assembly 
and of the Legislative Council : 

* * * I* 
C. 

- ---..----- -. - - 
I T ~ C S S  wor:ds were substituted for the word " Madrzs by 

the Tamil Nadu Adaptatio~ of Laws Order, 1969, as amended by 
the Tamil Nadu Adaptation of Laws (Second Amendment) Order, 
1969. 

2 For Statement of Objects and Reasons, see Fort st. George 
Gazette Extraordinary, dated the 25th August 1951, Part IV-A, Pages 
145--147, 

3 The words " ant1 Rc~noval of Disqualifications " were omitted 
~?y section 3(3) of thc Tamil Nadu Lc~isl;~ture (Prevention 
of~isqualiAcat i. ;n) PAct, I"? (Tslnlil Nadu Act 3 of 1967), which was 
deemed to havc come into force on the 1s: day of April 1964. 

4TIlese words were iliserted by section 2 of the Tamil f4adu Pay- 
ment of Salal-ics (Atnendr~~ent) Act, 1370 (Tamil Nadu Act 23 of 
1970), which was cleemed to have come illto force on the 1st June 1970. 

5 The warcls " and f ~ r  the reinoval of certain disqualifications 
were omitted by section 3(1) of the Talizil Nadu Legislature (Pre 
vention of ~isqoalification) Act, 1967 (Tamil Nadu Act 3 of 1967)' 
which was deemed to have comeinto force ctn the 1st day of April 1964 ' 

6 This paragraph was omitted by section 3(2) of the Tamil Nadu 
Legislature (Prevention of Disqualification) Act, 1967 (Tamil Nadu 
~ c t  3 of 1967), which was deemed to have colile into force on the 1st 
day of April 1964- 
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It is he~eby enacted as follows :- 

short title* 1, This Act may be called the '['Tam 
, of Salaries %[* pk * 

a ' '  ** .**  , 
:v 

beiinitions. 2, ln this 
" ", 

"* ' 
t 

A r 

I ; .  . 
e =- 

. (1) ' Chairman ' and ! Deputy Chairman ' mean 
+ -. 

I 'chairman and Deputy Chairman respectively of. 

, *  
Legislative Council. 
, . .,, 2 -  . . fr;. , . (2) ' Speaker ' and ' Deputy Speaker .' mean 

_ .- .? Speaker,and Deputy Speaker respectively of the Legis1 
.Assembly. 
, ' 914  . p ', , 

- , ~. 
%h!wies and: *3. There shall be paid to the Chief Ministe~ and to each , 

Itwances Of of theeotherMinisters who are memb 
' *r 

.i 'Counqil of Ministers a salary of one tho $j). $. ;; . ./, 
. 'mensem, "and a house rent allowance of t  

i: 7;". ; 2 '  . ,:., s i fi4l rupees *per mensem] ; but the house rent aUo 
. . 

, .  . I 
shall not be paid to any Minister if he occupies a 

*provided by the State Government free of rent. 
1 

Salaries and 4. (1) There shall be paid to the 
of oae thousand rupezs per mensem 4[a " Deputy and allowance of two hunderd and fifty rup 

Speaker. but the house rent allowance shall not 
Speaker if he occupies a house pro 
Government Free of rent. 

Z - 
1 These words were substituted for tne word " Nadras " by the 

Tamil Nadu Adaptation :-ti Laws Order, 1969 as amended by the 
Tamil Nadu Adaptatior of Laws (Smrrd Amendment) Order, 1969. 

q h e  words '' and Removal of ~isqua1ific::iions '* were omitted 
by section3(3) of the TarnilNadu Legislature (Prevention of Disquali- 
fication) Act, 1967 (Tamil Nadu Act 3 of 1967), which was deemed 
to have come into force on the 1st day of April 1464. 

8 These words were substituted for the v~ords " a house rent allo- 
wance of two hundred and tifty rupees per mcnsem and a conveyance 
allowance of two hundred an9  fifty rupees pgr mensem '' by section 2 
of the Tamil Nadu Payment of Salaries (Second Amendment) Act, 
1973 (Tamil Nadu Act 40 of 1973). 

I 4 These words were substituted for the words 
wance of two hultderd and fity rup=s per mense 
allowance of two hundred and fifty rupees pe 
3 (a) of the Tamil Nadu Payment of Salari 
& 1973 (Tarnil Nadu 40 of 1973). 

- r 
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l[(2) Tl~cre shall he paid to t h j  Deputy Speaker a 
salary of seven hu~~dred and lifiy rupees per mensem and a 
house reilt allowance of one hundred rupees per mensem; 
but the housc rent a l l ~ ~ a n c e  shall not be paid to the 
D~putty Speaker if he occupies a hodse provided by the state 
Government free of rent.] 

5. (1) Tl~ere shall be paid to the Chairman a salary of Salaries a2d 
a 1 lowan- one thousand rupces per mensem, 2[and a houseofthd*" 

rent allowance of two hundred and fifty rupees per mensem]; aairmad dd 
but the housc rent allowankc shall not be p2id to  i he Chair- ~ e p ~ t y  
man if he occupies a housc provided bj the State Govern- Chairman. 
meat flee of rc.t~t, 

lFor origtnal sub-section (3, the following sub-section was sub- 
stituted by section 3 of the Tamil Nadu Payment of Salaries (Amend- 
ment) Act, 1970 (Tamil Nlid L) Act 23 of 1970), which was deemed 
to have come into force on the 1st June 1970:--- 

"(2) There shall be paid to the Deputy Speaker a salary of 
five hundred rupees per mensem, a house rent allowance of one 
hundred rupees per mensem and a conveyaince allowance of one 
hundred rupees per mensexn." In the said sub-section (2) as so sub- 
stituted, for the words " a conveyance allovmce of one hundred 
rupees per nlenscm ", the words '' a conveyance allowance of two 
hundred rupees per meilsem " were substituted by section 2 of the 
Tamil Nadu Payment of Salaries (Amendment) Act, 1971 (Tamil 
Nadu Act 45 of 1971). Again, tho words-"and a house rent allowance 
of one hundred rupces per mensern " were substituted for the words 
" a house rent allowance of one hundred rupees per mensem and 
a convcyancc allowance of two hundred rupees per mensem " by 
section 3 (6) the Tamil Nadu Payment of Salaries (Secou~ Amend- 
ment) Act, 1973 (Tamil Nadu Act 40 of 1973). The present sub- 
section (2) was substituted by section 2 of the Tamil Nadu Payment 
of Salaries (Amendment) Act, 1979 (Tamil Nadu Act 24 of 1979), 
which was deemed Lo have come into force on the 1 st April 1978. 

2Thesc words were substituted for the words " a house rent 
allowance of two hundred and fifty rupees per mensem and a con- 
veyance allowancs of two hundred and fifty rupees per rnensem" 
i y  section 4(a) of the Tamil Nadu Payn~e;lt of Salaries (Second 
Amendment) Act, 1973 (Tamil Nadu Act 40 of 1973). 
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se I ent a llcwa nce shall not be paid to tlte Dep 
if he occupies a houso providcd by the St 

e sh2ll be paid to the Chid Parilamsntary 
if there is onc, a sabry of dght hundred and 

a per mensssm and a hous: rent albw3.nca of one 
pses p:r rneosem and to each of the other Parlia- 

tary Secrctarias a sallry of sswn hundred and fif'ty 
rupees p s  m:nsem, and a house rent alloweax of one 
hundred rupees p-r menscm; but the house rcnt allowance 
shall not b.: pjid to the Chief Parliamcntntary Sz~retary 
a& to the Parilamcntntary Se~retaries, if they occupy a 
hous: provided by the 'state Governme~~t free of rent. 

(2)ghzre shall ~ l s o  be psid to each of the Parlis- 
mentary S:cretaries, including thc Chief P~rliamantary 
Secretary a conveyance allowance of ore hundred and 
fifty rupees psr mme,s:m.] 

'-C'------.* - 
lFor sub-section (2), the following sub-swjion was substituted b 

s d o n  4 the T.morl ~ a d u  Payment of salatics  mend mat$ 
Act, 1970 (Tamil Nail u Act 23 of 19701, which was deemed to have 
come into force on the 1 st June 1970 t- 

ds (2) There shall be paid to the Deputy Chairman a salary of 
five hundred rupees per mensem, a house rent aJlowoe of (one 
hundred rupees per mansem and a conveyance allowance of one 
hund red rupees per mtlnwm." 

I 

.- 
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'16.A. ?(I) T h ~ t  ~ 1 ~ 1 1  ba paid t o  the Leader of Opposi- Salaries a d  
tion in the Legisl3iivs Assembly and to th-, Lecder of al lo~ances 
the Opposition in thz Lrgishtivd Couilcil n ralrry of si:vcn of Leaders 
hululrea and fifiy rup;es par 1n:xs::m nnd n li911.s~ rclli of opposition 

and Govern* allow~ilcc of onc hondred- rupcis pr:.- in;i:.:;,-m bot t l ~ c  
h~uh ip ,  Y 

house rent a llowanc-, shell not oe pad  to the Leader of 
t hc Oppnsil ion ill 1 h: Legislativ,: Assembly and to the 
1 of \ I  OppL~siiim in the i;pisI?: ivc Council if 
t ha occupy i t  l ~ o u s c  provi4c.d by :h: S t ~ c  Governmrnt 
f1.e: of rcnt : 

Provid cd thgt claasc (a) of sub-5~ciio-n (1) of section 
1.2 skdll not ~pp ly  to the holdcrs of tktc vfficcs lmeiitioncd 
in this sub-section.] 

(2) Thcsc shall b: paid to ths Chief Government 
Whip in the Legislative Assembly 2nd to thc Govzrnment 
Whip in t h2 kgisla"v,: Council in addition to the salary 
to which th-y nipo enlit18:d u n d c ~  section 12 3[3 ~ O I I S C  r ~ n t  
allowa ncc o f  o nc hu ndrcd rupccs pzr mens 21111. 

I The original scction:6-& which was inserted by section 2 of ihe 
' 

Tamil Nadu Payment of Sqlaries and Kemoval of Disqualifications 
(Amendment) Act, 1962 (Tam11 Nadu Act 13 of 19621, was renumbered 
as section 6-I3 and this secti>n was inserted by section 5 of the Tamil ' 
Nada Payment of Salaries (Amcndment) Act, 1970 (Tamil Nadu Act 
23 of 1970), which was deemed to have come into force on the 1st 
June 1970. The worc!s '' and a house rent allowance of one hundred 
rupees per menseln " were substituted for the words " a house rent 
allowance of one huildred rupees per mensem and a conveyance ' 

allowance of one hundred rupees per mensem '', in sub-section (1) 
- by section 5 ((1) of the Tamil Nadu Payment of Salaries (Second 

Amendment) Act, 1973 (Tamil Nadu Act 40 of 1973) 

This sub-section was substituted for the following sub-section 
by section 5 of the Tatn!l Nadu Payment of Salaries(Amendment) 
Act, 1979 (Tamil Nadu A.ct 24 of 1979), which was deemed to have 
come into force on the 1st April 1978 :- 

''(1) There shall be paid to the Leader of the Opposition in 
the Legislative Assembly and to the Leader or" the Opposition in the 
Councila salary of five hundred rupees per mensem, a house rent 
allowance of one hundred rupees per inensem and a conveyance 
allowance of one hundred rupees per mensarn, 39 

8 These words arere substituted for the words " a  house rent 
allowance of one hundred rupees per mensern and a conveyance 
alowance of' om hundred rupees per mensem" by section 5 (@&of 
the Tamll Nadu R~yment of Salaries (Second Amendment) Act, 
1973 (~amil  Nadu Act 40 of 1973)* 
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kL:;;:vjv: 
7$ \, 

i 

b "  'be" ' . , '. 206 
kK,".2 , -  " 
1: l- r. * 
li. I 

:*: H o ~ s ! o b s  l[6B. (I)WhereaMinister,*DheSp*.ker, . " fuh&@s d:slid Spi&ir, the Chairm2 n, t be Pspu t y Chqir rns r 
: m F z  :! Parliamentary Secretary, a P3rli?bma.ttary I 
- G ~ ~ ~ ~ ~ ~ w  the Leader of the Opp~sition in the Legislative 

*.in- c&& or the Geader of the Opposition in th.: hgislat 
., , ":y'. cases. occupies any house provided by the State Gov~rnme 

of rent, such house shall, at the cost of the State G 
merit, be fi~~nish3d and maintdnea and be p 
such amenities as may be prescrib~cl. 

&"plmtion..--For the purposes of t :his su b-section 
'maintained' in relation to a house includes paying lorn1 
rites and tsxes and vovic.ing ~l~ctricitv and water. 

(2) Whcre a Minister, [the Spzakcr, the Deputy 
Sp~kGr, the Chqi!+rnhn, thc Deputy Chairman, the Chief 
Parliamentary Sectrct~ry, a Parliamentary Secretary, 
the M d e r  of the Opposi~ ion in t hs hgisld tive Assembly, 
or the Leader of tl12 Opp~siton in the Legislative Council 
is paid a house rei~t ~llowance undcr sections 3,4, 5,6 or 
6-A], a s  the case may b; , the hens: which he oc~upies in 
the City of Madras shzll, a t  th; G L S ~  uf thc Statc Govern- 

! 
ment, bs furnished and bz providrd wit11 such amenities 
P s may be pr escribcd : 

Provided that such cost shall not exceed such limits 
as may be prescribed.] 

L 

The original section 6-A, which was inserted by sation 2 of the 
Tamil Nadu Payment of Salaries and Removal of Disaualifjcations . 
(Amendment) Act,l962(Tamil Nadu Act 13 of 19b21, was renumbsred as 
section 6-B by section .5 of the Tamil Nadu Payment of Salaries 
(Amendment] &'. 1970 (Tamil Nadu Act 23 of 1976), w&b was 
deeme\.' :o have come into force on the 1st June 1970. 

2 These words were substituted for the words " the Speaker the 
Chairman" by section 6 ii) ?f the Tamil Nadu Paym~nt of s 
(Amendment) Act, 1979 (Tamil Nadu Act 24 of 1979), 
was deemed to have coae into8force on the 1st April 1978. 

8 This expression was substituted for the expression '' 
or the Chairman is paid a house rent allowance under 
or 5 " by section 6 (ii) of the Tamil Nadti Payment of 
ment) Act, 1971) (Tamil Nadu Act 24 of 1979); w 
to have wme into force on the 1st April 1978, 

-I 
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7. lN1)] Tha State Government inayfromtimeto lime Convean- 
rovide stlitir. ble conveyances fm the use of the '[Ministers, as to be 

Sp~aak?r, the Deputy Speaker, the Chairme,n, the provided 
eputy Chairm.n, the Leader of the Opposiiicn in the Or 

ters, the Legisb; ive Assembly, the Le2d.er of the O p p ~  sific n in Speaker 
the Legislative Council, the Chief Governmeant Whip in andthe 
the Legislaiive Assembly and the Government Whip in Chairman. 
the Legislative Council subject to the provisicns of sub- 
secijon (2) and 2[t0 suchrules] as.may be made by the 
State Government regarding t he rn2it.t e11c.nce and repirir 
of, and the supply of petrol for, such conveyances]. 

8[(2) The State Govcr nment shall n7.eet- 
(i) any liability arising with eflect on and from the 

3rd December 1953 out of the use of P.ny conveyance 
provided u ilder su b-seciio n (1) incul*red to t hird pz!,r+;es 
by a Minister, the Speaker or the Chz,jrm~.n, ..; 'he case 
maybe,or any personin hisempl~ymcnt ;RIIC~ 

(ii) any liability srising wilh eKecr on  ?.nd from 
the 1st June 1970 out cfihe use of sny conveyr.ncepro- 
vid.ed under sub-section. (1) incurlcd to thild p2.11ies by 
the Deputy SAmaker, t he Depul y Ch2,ir m.m, f he Lee.c',er 
of the Opposition in.tl;e Legislafive Assembly, the kac'er 
of the Opposiiion in t he Legisl~.live Ccu nci 1, f he Chief 
Government Whip in the Legislative Assembly, or the 
Governwent Whip in the Legislative Cou ncil, as I he case 
may be, or m y  per son in his employnlent .] 

I 

8. A Minister, the Speaker, the Chairman or a Parli- Travelling 
mentary Secretary shdl- allowanGs 

of Minis- 
(a) in respect of the journey for ?.ssuming c ace, to tenr etc., 

the City of Madms,fromhisusu~.lpkcc cfresic'cncc in on assuming 
the State, if it is c~lsid-e f he Cif y, end and relin- 
_ I  ---. , quishing 

1 Sectic n 7 was renumbcted as sub-set; ioh ( J)  of that section office. 
and it1 thzt sub-section these words were s t  sfi+uted fc-1. the words 
"Ministers, the Speaker ai~cii he Chairman, subj 10 such r~lles" 
by sec'ion 6 (a) oft Ize Tarr-il Nadu PaTyment of Salaries (Amendment) 
Aot, 1970 (Tamil N36n Act 23 of 1970) which was deemed to have 
come into force 011 t ltc 1 h i  JLUL i 37;). 

2 These words were substituted for the words "to such rules 
regarding t heir mainfenancc and repair as may be made by t he St ate 
Government " by sec,ti~n G of t 11e Tamil Nadu payment of Salaries 
(Second Amendment) Act, 1973 (Tamil Nadu Act 40 of 1973). 

8 This sub-sectioq was added by sect ion 6 (b) oft he Tamil Nadu 
Payment of Salaries ((Amendment) Act, 1970 (Tamil Nadu Act 23 of 
1970). 
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I 

+ - 
,. (b) inrespect of !he jomney on relinquishing 
' from the Oit y of Madras to his usual place of re 

in the State before he assumed nfflr~, i f  such p 
. outside the Cit ye 

be entitled to travelling all0 wances for himself and 1 
members of his family and 
eflects, at such rates and upon su 
determined by rules made bythe 
until such rules are made, ~t such rates and. upon such 

- cond itions as were applicable to t hem immediately before 
the commencement oft his Act. 

Travelling 9. ~he'holders of the offlcesreferred to in sectiolls 3 to 
addaily 6 shall, in respe ct of their tours, be en? it kd to travelling 

allowances and deily ellowances at such rates and upon sush wadi- 
of W~istestions as may be determined by rules m d e  by the State 

etco Government ; and until such rules are mde, at suchrates 
and upon such conditions as were applicable to them 
immediately beforc r l~e  commencement of this Act. 

SraL;:es 1[q-A. Not& hstanc 
and allow while the offlce of Spec 

awes of ofice are performed by t 
Dep~tJ'of the L3gislative A.sscmbly as p Lrberr Ei~rticle 180 of the Consiitution, 

Ugislatiw the Member shall, during t ht per 
Asmmbly duties* be paid salary and all0 

while SQ' the use of a house free of rent and a suitable conveya 
forrm* 2 end to free accommodation jn hospit~ls and free med duties! of 
spsa~a~treatment] in the slue manner, to the same extent and 

.-. 

.L ' 

i.Thissectionwas insertedbyseot 
of Salaries and Removal of Disquali 
(cya.mil Nadu Act 34 of 1961): whi 
force on the 3rd August 1961. 

2 These words were inser 
Payment of Salaries and Remova 
Act, 1964 (Tamil Nad~ Act 6 of 
1st A~ri1 1964. 

---,- - 
e W  -- -- -- 

&' . * 
>/ 



269 ,: 
. 

ct to the seme codd'itions ir.s t he Speaker is p i d  or 
kd'to '[under 2lsections 4, 6-By 7, 8 , 9  end 101 snd 

rules made thereunder :] 
4. 

.Pro vid<d that, during the pel iod tlforesai'd , t he Deput y 
ker or the Member sh~.11 not be entitlrd, to the salary 

nt and the and aifow* 

I 



- - 

A L ~ J  *. ,, 0 *\"1& UJ hJ&&W#&bU 

same extent and subject to the same conditions ast 
Chairmanis paid or entitled to '[under *(sections 
6-B, 7,8,9 and 10) and the rules mad.e thereunder :] 

I 

Provided that, during the period afcresaid the Dep 
Chairman or the Member shall not be entitled to 
salary and allo w~nces  8[(includ ing free accommodat 
in hospitals and free rnedia.Itre~tmenl)] atte.ched to the 
ofice of the Deputy Chzirman or Member of the Legis 
lalive Council, as t he czse may be.] 

6 
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12. (1) Every member oft he Legislatf ve Assembly or of 
the Legislative Council who does mot hcld any of the 
offices referred to  in sections 3 to 6 shiill be entitled to 

[(B) travelling and daily allowances at such rates and 
onsuch conditj m s  2s 111ay be determined, byrules made 
the State Government and until such rules are made, 

dred and fifty rupees 

word3 " one hundred and 
adu Payment of Salaries 

ent) Act, 1964 (Tamil 
the 1st April 1964. 

7(i) of the Tamil 
979 (Tamil Nadu 
into force on the 
ees per mensem " 

Salaries and 
allowances,d 
members of the 
Legislative 
Acsernbly and 
Legislative 
Counci I. 
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the vacancy : 
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Provided that where any such pass'is is 
&new member before he taks his seat in the 

a Assembly or the begisla tive 
he shall be entitled to use t 
of t h t  Mouse for tabing hi 

Gub-section (4-A), 
Nadu Payment of Salar 
23 of 1973), which was 
June 1971 had the fol: 

--- 
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I 

section was inserted by section 3 of the Tamil Nadu Payment 
(Amendment) Act, 1975 (Tamil Nadg Act 35 of 1975). 
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Payment of Salaries [I951 : 

The State Government ma. 

Explanation I.--Vor t he 



1 .  

Pttiinent of salaries 2i9 

~anation~lZI.~For lt hc purposes of t his Section, *:, $: ¶ .  ';mff 
' & 9 ;> * %*%P6 ; #-I cludes sa1aryroceivedi:unaer this Act and salary ' , A , + f , i  

(ii) a Minister or Deptt y Minister of t he-Government 
of India or of any other State, 

(iii) the Chair man or D2pu.t y Chiiirman oft he Council 
of States,or the Legislative Council of anyother State, 

(iv) the Speaker or Depuf y Speqk~r of i he House 
of t  he Pzople, or of the Legislative Assembly of any other 

1[13. (1) Anyp:rsonentitledto any salaryor allowance Relinqui&=ent 
under this Act may, at any time drzring the term of his of s?'_lries and 
respective office, relinquish tlhe whole or ark, ;.-.rtion of aJlowances and 
such salary or allowance payable to him. cancellat ion 

thereof. 

(2) Any relinquishment made by any person under . 
sub-section (1) may be ancelled by hint. 

(3) Every relinquishment or czncelhtion rne.d.de under 
sub-section (1) or sub-section (2) sh2.11 be m2.de in wriling 
and shall t a k  effect on the date specified therein.] 

1In sub-section (1) of original section 13 the following clauses 
were inserted by section 10 of the Tamil Nadu Payment of Salaries, 
(Amendment) Act, 1970 (Tamil Nsldu Act 23 of 1970) : - 

. . 
: (bbb) in the case of the Chief Government Whip in the 'Legisla- 
tive Assembly or the Government Whip in the Legislative Council 
within one month from the date on which he enters upon office as 

' The following sub-scction'(;?j was substituted for the &iginal 
sub-section (2) by section' 4 of the Tamil Nadu Payment of Salaries 
(eendment) Act, 1971 (Tamil Nadu Act 45 of 1971), which was 
deemed to have come ~ n t o  force on fhe 15th March 1971 : - 

(2) Any i.el:~qui~:,~r~,,,l .;.~de by any person referred to. in 
sub-section (1) in respect of the whole or any portion of the salary 

I or allowance payable to him may be cancelled by him." 
The present se3tion 13 was substituted for section 13 as so 
amended by section'? of the Tamil Nadu Payment of Salaries (Amend- 
ment) Act, 1979 (Tamil Nadu Act 24 of 1979), which was deemed 
to have come into force on the 1st April 1978, 

- - 



Saving, 

218,: payment . .  of' Sdarie~ , [1951% ; 3' .Nm 

pylblished . 

8[(4) A rule may be made under sub-section (1) 
SO as to hzve retrospective effect on and from z doate not ' 

earlier thm th2 4[(lst Novemb:r 196711. 

15. Nothing in this Act shall prevent a retired Govern- 
ment servant from drrwing his pension in addition to any 
salary or allowance to which he h a y  be entitled under 
this Aot . 

8. This sub-section was add6d by section 11 (2) of the ~ ~ & j  
Payment of Salaries (Amendment) Act, 1970 (Tamif Nadu Ac 
1970). ' 

-- -- 
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i ncu rr ed up ; o l l ~ e  i o  mmencemenr Reeular&tiOn ' 

>f(.rp nr aft rr i he ccrnrnencement of of ocrtain 
Ctofthea,ccctmmo~atjon providd chargm and 

ncd bylheBt8ie Government fors payments. 
tment of, eny Minister or any 

r of his &.mily ~118.11 be deemed to have been 

(2) All payments made on or r.fter t lie .26t h day of 
January 1950 and up to the comnlcncement of !his Act by 

oftravellingor dailyallowance to t11e Speaker and the 
irman shall be deemed to have been properly made. 

The Madras Pa ymem of Sak.ries and Removal of or * .  lifications Act, 1937, is hereby repealed. 
. . Madras Act 

I of 1937. 

* 

- .  . 
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of I?isqualiJicat ions (Ar~:endnmt) 

'[T,\MTL NADU] ACT No 6 OF 1964%. 

THE l[TAMIL NADU] PAYME N r OF SALARIES 
AND RiiMOVAL OF l>ISQhJALiFlCAT.IO%S 

(AMENDMENrI')>AC *. I - ,  1964. 

[Received the nssent of thc Golr.i.ilois u;? the 3 1st March 1964, 
Lrst  p ttbli~h(1rZ i,r /he For- t S? . Geoi gc (:-;inat t e Extraordinary 
our the 31s; 44arch I964 (Cl~~riri .!  11, 1886).] 

I - - p  An Act ;)uthtlr 13 .. w,b,-tl ih , i 1 P u p ~ ~ z t ~ z  
of  Salaries a:zd ileino~r~li o/ Di;ll:! rliJic. lions Act; 1951. 

BE i t  enaccd by i !I!, L.egI:31L.tu~.f cf 117: 3iSiatc of Tamil 
Nadu] in th- Fi'il.ccr I- V - c.f ti;., Rt.public of India 21s 
f ~ l l s  ws:-- 

Strl)r-t title and 1, ( 1  711;:; Act m2y b: o..l? i I '[T:imil Nac'.i~] Pay- 
commencement, nlc~l t  of S:llel.it.s ilftu : of' ISisqu~";lifications 

(Am:-ndmc ni)  Act, 1964. 

( 2 )  it s!zzli c9mc i r ~ i c ;  fi ;-cr, < . I :  the 1st clay of April 
1964. 

2-5. [ TIu. orncndrn~~i~ts iizurlL) t)  17 t l l i~sc sect ioits ha vc been 
i o o t l  I I i t  A ,  1 7irinil Ncrcltr Act 
XX of' 1951.1 

itcmoval of 6. For t l ~ r  i-emcvitl c !' c:.i~'!-,t~, i i  is 11r'r~by dcclrrrcd 
.touhts. t ll;:t no Mi. rill, r of t 1 1 1  L t:ib;l;i i iv A:.sc nlb~y or  el' Ihc 

Lf gisli~tiv~. C. t,~ncil rt,,ii-~ 1 ,  t :  . c ,  in :,t-,c i t  1; 12 c.i.111: pri~~cip;il 
Act sjrsll b: cntltliti L C  cl: ina :! ,;: I;.rq c S t w r  huntll-ed 
a11d f : f ~ y  I . I I ~ . . ~ . S  pt,r ~ r n  11:~nl t i n  r i l i r ~  pril"rcipa1 Act as . . 
: tml.n(~~cl :ly tiiis Act fc.1. ii;*iy pt:~.lti(l prior 10 t11c 1st 
d:y cf April 1064. 

. . _  -- . . . .  _________ . - - - .  .._-_.______l_l._. _.-- .--- 

- These i?zoi-ds were subsr i t~~tcd ffir the n.orcf ".Madras" by the 
. ..-, . : ., 1 Nsd:~  .-'\&;*i~tion of L: -.., .; 0; 2::-. ; i1f2i. ;zj a:?ended by the 

l -~ ; : -~ , ,  3;ld~; , ~ : * ? ; ~ ; i p ~  cf L-:<;, > (s;-;~; :;i -~r-, - -  . . .II - - = - -  Ai L 1 c)~Cl(?r, 1959. 

, - 2 Fib: Sr:irc.;;::;lc pf O?,~:CYI; ;.nd ,-r.;. it;.:. Foj-t 9, Ge,>rp 
Gc::c:rc- t i  d ~ t z i !  ri:; , j 2  14'61, Part IV- 
Scsticm 2 ,  past 4.;. 

3 This expression was sutgtrtutcd I;,r the expression "State of 
Madras" t . 1 ~  tF,e Txrnif N;~clu Ati:t:1tatiorl of I.aws Order, 1969, as 
auilended by tile Tr~mil N;idu Acl:li\t:ition ot 1 ;tws (Socond Amend- 
~ l ~ e n t )  Order, : 969. 



TAMIL XADU ~.I+CT NO,  45 OF 1971'. 

THE ~ A M I L  NADU PAYMENT OF SALARIES (AMRNDME 
ACT, 1971. r 

[Recei,ed the assent of the Governor on the 28th December 
1971, f irst published in the Tarnil Nadu Government 
Gazette Extraordinary on the 30th December 1971 
(Puusa 9,1893).] 

An Act further to amend the Tamil Nadu Payment of Salarieg 
Act, 1951. 9 

Be it enacted by the Legislature of the State of Timil 
Nadu in the Twent y-second Ytar of  the Republic of Ind 
as follows :- 

short title and 1. (1) This Act may be called the Tamil Nadu Pa ymnt 
oommcnuncnt. of Salaries (Amendment) Act, 1971. 

(2) Clauses (1)and (2) of se ction 3 and section 5 shall be 
accmcd to have come i ~ t o  force on the 1st October 1971 
and clause ( 3 )  of section 3 shall be dccmed to have cornqk 
irlto Force on the l b t  January 1967. Scction 4 shall be ' 

dLTmcd - t ~  have come into force on the 15th March 1971. 

2-4. [The mnendments made by t11ese sect iu~s have already 
been incorporated in the principal Act, namely, the , 

n n t i l  Nadu Pizynzeflt of Salaries Act, 1951 (Tamil - 
Nadu Act XXof  1951).] * .  I , 

Special provi- 
si on. 

1 
1 

5. Notwithstanding anyihing contained in the 
pal Act its nmet~dcd by the %mil Nadu Payment of 
Salaries (Amendment) Act, 197 1 , the compensatory allow. .; - 
ancc to a member of th: Legislativ? Asscmblyor of @e,,i 
Legislative Council, who does not holdanyofthe offias-. + X  . , 

ai referred to i.n sections 3 o 6 and in sub-section (1) of sectioq ' 2 

6-A of ~ l i c  principal A on the date of the commcnc&&$j i 1 . A r 
of the Tamil Nadu Payment of Salaries (Amendr&@)~~q~:; 
Act, 19'71, shall be paid on and from the 1st October 197&4 -- --- .$ ;@ 

* ! ;or Statement ot Objects and Rwons, see Tamti -Nadu (ro~&r:~$ '!! 
mat Gazette Ertraxdioary, dated' thc 23rd October 1971. ,;;;x 
~ection 3, page 8 ~ 7 .  ' , ," i ,,-$ L:+F& . K :+ z~& 



504 payment of Salaries El975 : T.N. Act 35 
(Amendment) 

I TAMIL NADU ACT NO. 35 OF 1975.8 

THE TAMIL NADU PAYMENT OF SALARIES 
(AMENDMENT) ACT, 1975. 

(Received the assept of the Governor on the 15th November 
1975, first published in the Tamil Nadu Government 
Gazette Extraordinary on the 19th November 1975 
(Karthigai 3, Iratchasa (2006---Tiruvalluvar Andu)).] 

An Act further to  amend the Tamil Nadu Payment of 
Salaries Act, 1951. 

Be it enacted by the Legislature of the State of Tamil Nadu 
in the Twenty-sixth Year of the Republic of India as 
follows :- 

Short t itle 1. (I) This Act may be called the Tamil Nadu Payment 
and commen- of Salaries (Amendment) Act, 1975. 
cement. 

(2) Sections 2 and 5 shall be deemed to have come 
into force on the 1st April 1975. 

2-4. [Tne amendments made by these sections have 
already been incorporated in the principal Act, 
nanlely the Tamil Nadu Payment of Salaries Act, 
1951 (Tamil Nadu Act XX of 1951).] 

spacja.1 5. Notwithstanding anything contained in the principal 
prov~slon. Act as amended by the Tamil Nadu Payment of Salaries 

(Amendment) Act, 1975, the telephone allowance shall be 
paid on and from the 1st April 1975 to a member of the 
Legislative Assembly or of the Legislative Council, who 
does not hold any of the offices referred to in sections 3 to 
6-A on the date of the commencement of the Tamil Nadu 
Payment of Salaries (Amendment) Act, 1975. 

+ For Statement of Objects and Reasons, see Tamil Nadu 
Government Gazette Extraordinary, dated the 24th October 1975, 
Part $Y-Section 1, Pages 250-251. 



TAMIL NADU ACT NO, 10 OF 1980,* 
v 

THE TAMIL NADU PAYMENT OF SALARIES 
(4MENDMENT) ACT, 1980. 

[Received the assent of the Governor on the 13th March 
1980, first pztblished in the Tamil Nadu Government 
Gbzette Extraordinary onrhe 13th March 1980 
(Musi 30, Chitharthi-20 1 1 -~?ziruvaNuvar Aandu).] 

An Act further to amend the Tamil Nadu Payment of 
Snlaries Act, 195 1.  

Ba it enacted by the Legislature of the State of Tamil 
Nadu in the Thirty-first year of the Republic of India as 
follows :- 

short title and 1. (1) This Act may be celled the Tanil Nadu Payment commence- 
ment. of Salaries (Amendment) Act, 1980. 

(2) Clause (2) of section 3 shall be deemed to have 
come into force on tae 29th day of April 1979. 

Amendment of 2. In section 10 of the Tamil Nado Payment of Salaries 
eection 10, Act, 1951 (Tamil Nadu A d  XX of 1951) (hereinafter 
Tamil Nadu referred to as the Piincipal Act), for the words "Chairman 
Act X* of or the Deputy Chairman", tile words "the Chairman, 
1951, the Deputy Chairman, the Chief Parliamentary Secretary 

or the Par1iameut:try Secretary" shall be substituted. 

Amendment of 3. In section 12 of the principal Act, 
- - -  

section 14 
Tamil Nadu 
Act XX of (1) in sub-section (4),- 
1991. 

(a) after the expression "Every Member referred 
to in sub-section (I) shall", the expression "for birnself 
and the members of his family" shall be ioszrted 3 

-- .U -1.. l - - 
*For Statement of Objects and Reasons, S E ~ :  Tamil Nadu Goyern- 

ment mzefte Bxtraordinary, dated the 1 lth February 1980, Part 
N--$ection 1, page 96-97, 
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i 1980 : T.N. Act 101 Payment of Salaries 11 
(Amendment) 

(b) the following proviso shall be inserted, 
namely :- 

"Provided that every person who bad been a 
Member of the Legislative Assembly or of the Legislative 
Council or of botb, but had ceased to be such Member 
at any time, shall subject to such ccnd tions and during 
such period as may be determined by rules made by the 
State Government, 62 entitled free c f charge to accomoda- 
tion in the hospitals maintained by the State Govern- 
ment and also to medical treatment and the benefits 
toaferred by this ~roviso shall not be available to the 
inembers of the family of the pet son referred to in this 

. provisoe"; 
(2) after su b-section (44, the following sub-section 

shall be inserted, namely :- 

"(4-C) Every Member of the Legislative Assembly 
or the Legislative Counci 1 who does nct hold any of the 
ofecesreferred to in sections 3 to 6-A shall 'be entitled 
to have a telephone at his r-sidencc. the installation 
expenses of which alone shall bc mct riith bv ihc Slate 
Government .". 

<. ' . . . . .  . " 7 .  

* -4 

4. For section 12-8 of the principal Act, t1.e following Substitution of 
section shall be substitutrd, namely :-- new section 

for sec~ion 
"12-B. Pefi~io~~.-(1) Thsre shall b,: paid . ---nsion 12-B, Tamil 

of two hundred and fifiy rupees p:rB n~cnsrm tb every Nadu Act XX 
person who after the fii st day of March 1952, hzd been of 1951. 
or is a Membar of the Lcgisilative A~stmbly or of the 
Legislative Council cr cf bcih, fcr one t ~ r m  : 

Provided that where any person lias scrvcd tither 
as a Member of the Legislative Assembly or as  a Membar 
of th: Legislative Council or rs both fol a p:ricci exceed- 
ing five years, there shell be paid to him an ;ldditional 
pension of fifty rupees ptr menscm f~ji cvcl-y ftirther 
perlod of one ycar as  Mcmbcr, so however that in no 
case the pension payable to such pcrscn shall cxctcd five 
hundred rugees per mcnsem. 

(2) (i) If any person who has been paid any pellsioll 
under this Act as in force before the data c f  publication 
of f h ~ :  Tamil Nadu Payment of Salaries (Amendment) 
Act, 1980, in th.: Tamil Nadu Government G0ze,fr, becomds 
entitled to increase in the amcunt of pcnslcn so paid by 
virtue of the said Amendment Act, the increase slla~l be 
given effect only on and li-om the date of such l~~blication 
8183 shallnot bc cntitlcd to any arrears of in~ l~ase,  



12 Payment of  Salaries [ 1980 : T.N. Act 10 
(Arne) tdrze n t ) 

(ii) If any person becorncs entitled to pension 
for the first tim; by virtur: of this sccticn, he shall bs paid 
such pension only with effect on and from the date of 
publication c!f the Tamil Nadu P~yrnent of Salaries 
(Amendment) Act, 1980, in the 2bmiZ Ndda Government 
Gazette and he slu 11 not be entitled to any arrears of such 
pension. 

(3) The State Gov,;rnmtnt may ma ice rules proviaing 
for the coliditions and restricticns subjcct 10 wkich such 
pension may b,: gl anted : 

Provid.ed tfiat no s ~ c h  pension shall be paid to 
any person fcr t 11,: ?cried during which such person was 
or is in rcccipt of any salar:' or any ernolunlents other 
than Travelling Allowance eithcr fic m any &ate or the 
Central Govcrnmcnt or fronl any company or statutory 
body owned or controlled by Siate or the Central Govern- 
ment and if any such income was or is rzceived, the pay- 
ment of pension shall be suspended for that period : 

Provided further that no such pension shall be paid 
to any person who Is in receipt of pension for having 
been a Member of the Perliament. 

Explanation 1-Fo: purposes of sub-section (I), 
the expression "one term" shall mean a period of not 
less tban one year and ;lot more than five years of member- 
ship in t b , ~  Legislative Assembly or in the Legislative 
Council or in bota, whether continuous or not. 

Explanation 1':--For the purpose of additional 
pension referred tc in tne orovxw to sub-section (I), the 
period of membership in the ~eglslative Assembly cr in 
the Legislative Councii or i c  both need nc t be continuous. 

Explanation IT2.-For purposes of this sectibn 
salary includes salary received under this Act and salary 
r e ~ i v e d  as- 

(i) a 3f;mbr.r ~ l f  the Parlizmcnt cr any c*kr 
State Lttgislatvre 

(i i )  a hf inistpr c'ir D2pury Pllinjsrsr of t k  G07grp- 
menr of Indi2 cr of orher S:rrzl 

- .  
( 1  > C f i p z j -  C ~ ! . T L ~  ci gke 

1 -  c,&q&l L\f s:2:<5 ;r Le$~s;i5-e C C ~ Z L ~ ]  pfacy  &yT 
Stsk". -. C - [ii-) : ?-f S>;-:.LL: -- : 2?>2:>- 3>=:L5: -- *. - 4 s  - F$;*= - - - . - - *  .- - - - - -  * - 2 2 :: - - - 4 .  * ; ; i~k 

Sate.". 
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THE TAMIL NADU PAYMENT OF S A L ~ E E S ~  
(AMENDh.IENT)* ACT, 198 1, , ,, 2 ,  , ,' 1 3 _ L- . . d  

[Received the as$& of the Governor on the 6th June 1981, 

An Act further !o omend the Tumil Nadu Payment of Salkzr#m 
Act, 1951. i 

Bait enacted by the Legislature of the ~ t a i e  of Tamil N~JU 
is-the Thirty"~eeond -Year of the Repub&:& kqdia as 
follows :- , . 

I ' <. * 

short tit Ic and 1. (1) ~ h i $ ; ~ c t  may be ,called the Tamil N ~ d p  Wymegt 
~ e r n u r n n r .  of Sdatles (Amendment) A@, t38L, . .-.. , 

j 

(2) (i) Clause (1) of eection 2 shall be deemed to L~(o ; 

come into force on the 1st May 1981. , 

(ii) Clause (3) of section 2 shall be deems to have 
come into force on the 1st July 1986 

Amendment of 2. In section 12 ofthe Tamil Nadu Paymi4t of S&&rjql' : 
section 12, Act, 1951 (Tamil Nadu Act XX' of 1951),- 

. a  - . d  Samil Nadu 
A ct XX of (:,\ in sub-section' (1-A), for the expression "threa 
195:. t-*ndred and fifty rupees per mensema', the expression 

"four hundred rup%s per menseal" shall be substitute4 $ I 

(2) in sub-secticm (4-B), for the expression utelephm 
allowance of one hndred and fifty rupees per mensem 
irrespective of the fact xhether he has any telephone or 
~ot" ,  the following shall be substituted, namely :- 

"telephone allowauce of- 
(a) (i) one hundred and fifty rupees per rnensem 

with effect on and from the 1st July 1980 ; and 
(ii) two hundred and fifty rupees per memm 

with effect on and from the 1st May 1981, 
if be has a telephone at his residence ; 

(b) (i) two hundred rupees per mcrrsem, ,with 
effect 09 and from the 1st July 1980 ; aod 
C 4 

For S~atement of Obj~cts and Reasons, see Tamil Nadu 
Government Gazette Extraordinary, dated the 11 th May 1981, 
P a t  IV-Section 1, pages 597 and 598. 



- ' (ii) three bdtldied hpces per with 
effe~t on and from the 1st May 1981, 

( 1  

if he has ao telephone at his reddeiwe." ; 

i L  '(3) ~ T Z  ~suh&rion (4-C), foi' the mrd "&ae9,, ~: I 
W@ "'md me- pqrterly reht at; the :hte of ono W r e d  
aab sevtmtyifivp rapeed par qwrtsr" sbaP be substitntsd. 
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(Second A m e h e n t )  .' 
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THE TAMIL NP;DU 'PAYMENT OF S A L A ~ E S '  * ' 
(SECOND AMENDMENT) ACT. 1981. ;; . . 

[Received the c went of the Coverttor& ar thp 6th Junq $98 1, 
. : . jirst published in i 'the, .Tamil Nadu O o v c r ~ l o ~  

Gazette Extraordinary on the 9th &me . ,198 1, ,.(Vi&, : 
kasi 27, Thu~mathi-2012-ThiruvaNuvar ~andu) . f  

An Act further to amend the Tamil Nadu Payment of Salarler 
Act, 1951. 

Be it enacted by the Legislature of the State of Tamil Nadu 
in the Thirty-second Year of the Republic of India as 
follows :- 

short title and 1. (1) This Act may be called the Tamil Nadu Payment 
cOtnmen-nt* of Salaries (Second Amendment) Act, 198 1. 

(2) (a) Sections 2, 3, 4, 5 and 6 shall be deemed to 
have come into force on the 9th June 1980. 

(b) Clause (a) of section 8 shall 120 deemed to have 
come into force on the 30th June 1977 and clause (b) of 
that d o n  shall be deemed to have come into force on 
the 12tb August 1980. 

AmsndmsnL of 2. Ia section 3 of tbe ';ad;! Xx!u P~yment of Salarfa 
section 3, Act, 1951 (Tamil Nadu Act XX of 1951) (hereimftes Nadu referred to as .he principal Act), for tho expression "house 4ct XX of 
195 1. rent allowance of two hundred and fifty rupees per mensem ; 

but the house rent allowance", the expression "house rent 
of a sum not exceeding two thousand rupees per mensem 
as may be fkcd by the Public Works Department of the 
State aovernmeut for the house the Minister occupies 
in the City of Madras ; but the house rent" shaU bc 
substituted. 

Am~ndment of 3. In WlOn 4 of the principal Act,-- 
section 4, * 

Tamil Nadu (a) in sub-section (I), for the expression "house rcnt 
Act 1951. '* Of sllowance of two hundred and fifty rupees per measem ; 

* For Statement of Objects and Reasons, see Tarn# Niz& 
Government Gazette Extraordinary, dated the 13th May 1381, 
Part N-mion 1, pages 615 - 616. 
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(Second -Amendm en t ) 
a -  * w .  

bat .the hob; reiht allow'ar)~,the. express& ' "ho& rsnt 
dii sum oor exceedillg two thousa~d rupees per mensem 
as-may be fixed by the Pubhc Works Department of tne 
Stat& €30vern2laierir for the house the S ~eaker occupies 
in tqe City. of Madras ; but the house rent" shall be 
sub+tu ted ; - - -  . 

. *  : :' . (b) in sub-section (2), for the expre~siou "house rcnt : 
a1Zo\i;8nce .of ore hundred rupees per mevsem ; but the 
house rent all~waiire'~, the'expression "house rent of a sum 
not exceeding one thousand and five bundred rupees per 
mensrm as may -be fixed by the Public Works Department - - t -  

* .  L A  t . 1, -5 &.the State Government for the nouse the Deputy Speaker , ' ., . \  . * I  

. .- 4 3 ,  
ocbuP1es in the City. of Madras ; but the house rmt? fi .. : : A ,  --. f shall be substituted* 1 - .At. .. . ;" . 

.. . . : . , I .  . 
.. 4. In section 5 of the principal Act,- 

. (a) in sub-section (I), for Lhe expreaion "house rent AmenddPent of 
afl&abce of two hundred and.fifty rupees per mensem;*section 5, 
but: the h~use. rent allowaqce"~ tk: expression ''house rent Tamil Nadu 

Act XX of of a sum not exceeding two thousand. rupees per mensem 3 951 
as may be fixed by the Public Works Department of the 
State Governme~t for the house the Cbairman occupies 
in the City 6f Madras ;- but 'the YIouse rent " shall "e 
substituted ; . I 

* I  ' . 
; , (b). id'sub-sqctioa (2), for the expression "bouse rent 

riliowance of one, hundred rupecs per mensem ; but. 
the house.reot allowance",the expression "house rent of a 

pot exceeding one t 1-a ous: nd and five hundred rupees 
Ijer:merisem. as inay be fixed by the Public Works Depart- 
ment of th k State Gov~rnnient for the house the Deputy, 
Chairman occupi-s in the'City of Madras ; but the house 
i e P ~  be substituted. 

( I .  

5. In section 6 of the principal Act,--- Amendment o f 
' section 6 ,  ' 

Tamil Nadu 
Act XX of 

t . .  .: ,. (a)' in sub-section (I), :the exi)resnon "a honse,'rent 1941. r ' g ~ J 4  - '< ." ' , 

allowance of one hundred rupees per mensem and " and . , .  , ) a  5 : .  s I ,  

beginning with the words "and a house rent *,- - . \ 
L - . . .. 

auowance" and ending with the words "free of rent" shall .; .s 113 

&itomitted ; 
- \ *  ' b 

/ r fit'rt - . . .. : t i>  # .  (b) .after sub-section (I),  the . .  f~llowii~g sat-section 
shall be inserted, 'namely :- 

v .. # ., 



"(1-A) There shall be paid to each of the P ~ P *  
mentary Secretaries including the Chief Parl iaWqy 
Secretary, a house rent o f  a $urnnot ewedingone tho ""gd 
and five hundred rupees per menem as may be Bed y 
the Public Works Department of the State Govern-$ 
for the house the Parliamentary Secretary or the mf 
Parliarne~-~qrv Secrerzry occupies in the City of Madras ; 
bui ;he house rent shall not be paid if they occupy a house , 

provided by the State Government free of rent." 

Amadment o 
section &A, 
Tamil Nadu 
Act XX of 
1951, 

f 6. (1) In section 6-A of the principal Act, i~ sub* 
section (I), for the expression "house rent aI lomce qf ' 

one hundred rupms pet mensem; but the hemp g~g$ 
allowance", the e~pressio~l "house rent of a sum n o t  
exceeding1 one thousand and five hundred rupees 
per mensem as may be fixed by the Public Worlrs D e w -  
ment of the State Government for the house the Leader 
af th Opposition ia the Legislative Asssmbly or the 
*badGI of the Opposition in the. Lqiohiiva Cowtd 
mupies in the City of Madras ; but the house. qcNY- 
shall be substituted, 

not be paid to the 
Iative Assembly a 

1 < .  

Legislative Council if they accupy a hpuse provided by the 
State Government free of rent" shalt be substftded. , 

Amenboa 7, = d o n  6-B d the principal Act, in ~ ~ b c t j o n  section 6-B; 
Tamil Nadu @X- 
Act xx I Il, 

of 1951, (a) for the expression Cis paid a liomt rent. 
mce", the expression "or the Chief Govemgm&, 1- 

in the Legislative Assembly or the Government Whip 
in the Legislative C o w  i s  pafd a hwse rem" 
qubstituted ; 



(b) for the expression "fudshed and be provided 
lFUCh ammoties as may be prescribed", the following 

shall be substituted, namely :- 

"furnished and maintained and be provided 
with such amenities as may be prescribed. 

Explanation.--For the purposes of this sub- 
section "maintained" in relation to a house does hot 
include paying local raw and taxes but includes providing 
electricity and water." 

8. In scdon 12 of the principal Act,- Am~nd..lpent of 
(a) in sub-section (2-A). for the words -.Q.:.: hundred 1% 

Tamil Nadu rupees per mememy' the words '#two hundred and fifty An of rupees per mensem " shall be subst~tuted; 1951, 

(b) in sub-section (I-A), in riaus9 (a), after the words 
&to tm~ei'', t b  words "either singly or with h i s  or her 
spouse or any other relative ia the case of lady membar" 
shall be inserted. 



'-@H$ 2.N. Act 581 ' Pdymdt of Salaries (Third ~ 7 9  
Amendment) 

--* 

TAM% N ~ U  ACT NO. 58 OF 1381.* 

: THE BAMIL N AD U i T  OF SALARIES 
4 .  . > (THIRD AMENDMENT) ACT, 1381. 

- [Received .'the assent q,'the Governor on the 16th Septem- 
ber 198 1, Jirst published in the Tamil Nadu Govera- 
ment Gazette Emraordinary on the 17th September 
198 1 (Purattasi 1 ,  Thunmathi-2012-Thiruvalluvar 
Aandu). ] 

- .  - ,- - - - -  

' An AC* fqrther to amend the ~ a m i l  ~ a d ~  payment of ~alari is  
- - Act, 1951. 

BE it enacted by the Legislature of the Staie of Tamil 
Nadu ia the Thirty-second Year' of the Republic 

- of India as follows :--- - . 
1. (1) This Act may be called the Tamil Nadu Payment ~horc 

' 

of Salaries (lhird Amendment) Act, 1981. and corn- 
mcncemcint. * 

% (2) -It shall. be deemed to have come into force on 
thk 1st May 1981.. . \ 

Amendment 2. In section 12-A of the Tamil Naau Rryment 6f ,ti, 
-Salaries Act, - 1951 -(l-amil Nadu Act XX of 195 I), in sub- 124,  Tamil 
section (I), for the words " two thousand rupees ", the Nadu Act 
words " two thousand and five hundred rupees " shall be  Xx of 1951. 
substituted. - - - - -. 

, . 

. . 
r )  

/- 

. *For Statement of Objects and Reasons, see Tamil Nadu 
f overnment Gazette Extraordinary, dated thc 31st August 1981, 
Part IV-Section 1, page 880. 

125-12-37~ 
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TAMIL NADU ACT NO. 10 OF ZSZ,* 

THE TAMIL NADU PAYM 

(AMENDMENT) ACT, 1982. 

[Received the assent of the Governor on the 8th March 19 
@st published in the Tamil Nadu Government Ga 
Extraordinary, on the 9th March 1982 (Masi 
Thunthubi, ThiruvoNuvar Aandu-2013).] 

An Act further to amend the Tamil Nadu Payment of Su 
Act, 1951, 

BE it enacted by the Legislature of the State of Tamil Na 
in the Thirty-third Year of the Republic of India as 
follows :- 

.1 (1) This Act may be called the Tamil Nadu Paymen 
. of Salaries (Amendment) Act, 1982, 

(2) Sub-ciause (iii) of clause (a) of section 2, shall 
be deemed to have, come into fcr:;: c~ the 13th March 
1980. 

2. In section 12-I) of the Tamil Nadu Payment o 
Salaries Act, 1951 (Tamil Nadu Act XX of 1951),-- 

(a) in sub-secf ion (I),-- 

(i) for the expression "first day of March 1952", 
the expression "15th day of August 1947 " shall be substi- 
tuted ; 

(ii) before the proviso, the following Explanation 
shall be inserted, namely :- 

" ExpZunution.-For the purpose of this sub- 
section,-- 

(a) a Member of the Legislative Assembly 
shall include a Member of the Legislative Assembly of the 
former State of Travancore-Cochin, representing any 
territory which after the 1st day of November 1956, forms 
part of the State of Tamil Nadu ; 

(b) a Member of the Legislative Assembly 
or of the Legislative Council shall include a Member of 
the Legislative Assembly or of thz Legislative Council 
C ---- 
*Ky ctst enz;.. . >f 0b5*ij ZIJ = ~ t ? =  5, ie TmiP,-tr;rrE' m e  

b4d,;:*P k>k---~ *3;2--&& ~2 - 3; 22 =-- 2 ;: 5 FA -y* -- - . - 
* - f  - ." . -- M L  .. - 95: P*? 

13; Sith3.-. IT ;ct,i r - 3- - r . -  
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of the State of Andhra Pradesh representing any territory 
which after the 1st day of AprlS 1960, forms part of the 
State of ~ a m i l  Nadu; "; 

(iii) after the proviso, the following proviso shall 
be inserted, namely :- 

" Provided further that no pension under t h i ~  
sub-section shall be pzid to any person,- 

(a) who is in receipt of pension from any 
other State for having been a Member of the Legislative 
Arsembly or of the Legislative Council of such State ; 

(b) who was a Member of the Legislative 
Assembly or of the Legislative Council of ihe former 
State of Maclras, represe~ting any territory which ceased 
to form part of the State of Tamil Nadu." ; 

(b) after sub-section (2), the followillg sub-scction 
shall be inserted, namely :- 

" (2-A) If any person becomes entitled to pension 
for the first time or to any increase in pension by virtue 
of this section, as amended by the Tamil Nsdu Payment 
of Salaries (Amendment) Act, 1982, he shall be pa:? Q I I C ~  

pension or such increase in pension, as the case may be, 
only with effect on and from the date of publicatioi~ of the 
said Act in the Tamil Nadu Government Gazette and he 
shall not be entitled to any arrears of such pension."; 

(c) in sub-section (3), for the second proviso, the 
folfowi~lg proviso shall be substituted, namely :-- 

" Provided further that-- 

(a) no such pension shall be paid to any person 
for the period during which such1 person was or is,in receipt 
of any other pension or honor~riurn either from any State 
or the Ckntral Government or from any conlpany or statu- 
tory botly owned or controlled by any State or the Central 
Government, or jn receipt of any political pension either 
from an,y State or the Central Government, if the amount 
of such other pension, honorarium or politicol pension, 
is equal to, or in excess of, the pension to which l ~ e  is 
entitled under sub-section (1) ; 

(b) where the amount of such othcr pcqrion, 
honorarium or political pension is loss than inc pension 
to which he is entitled under sub-section (I), silcll person 
shall be entitled to i e ~ e i v e  GIL difference ns pension 
under that sub-aectian.", 



8 18 h * + w ~ n t  of $dories 
(&&a A/nend~~~erl t )  

TAM& NAUU 4CT NO. 24 OP 198&* 

THE TAMIL NADU PAYMENT OE SALARIES 
(SECONL) AMENDMENT) ACT, 1982. 

Begeived the assent of the Governor on the 27th ,dppri/ 1982, 
first published in the Tahil Nadu Government Gi~3gtf 
Extraordinary on the 29th April 1982 (Chithird 14  
Tljupthubi, ThiruvaNuvar Aandzr--2013).] 

An Act further to amend the Tamil Nadu Payment qf 
Salaries Act, 1951. 

Be it eqacted by the Legislature of the State of Tamil N ~ d u  
id the Thirty-third Year of the Republic of hdjp 3s 
follows: - 

1. (1) This Act may be called the Tamil wpdu Payqs 
Short and of salaries' (Second Amendment) Act, 1982. ~omrnence~nent. 

(2) (i) Sections 2 to 8 shall be deemed t 
'into force on the 1st April 1982. 

(ii) Section 9 shall be dee 
force on the 9th March 1982. 

Amendment of 2. In section 3 of the Tamil Nadu Payme 
sect ion 3, Act,l 951(Tamil NaduAcr XX of 195 I), (herei 
Tamil Nadu to as the principal Act), for the ex 
Act rupees per mensern," , the expr,ess 1951. five hundred rupees per mensem,' 

of - 3. In section 4 of the principal Act,- 

(a) in sub-section (I), for the expressi 
&' wd rgpees per rpgnsem,': the expr,ession "one t 

fiye hundred rupees per mensem:? st Jt be 
ted ; 

(b) in sub-section (2)) for the expression "seven 
hundred and fifty rcpees per mensern,",t he expressjon 
q ~ ~ d  and two hundred rupees per mensem," sJ@ 
Slibstituted. 
-l--..C -LI_I- 

* ~ ' r s  > ? , s a . ~ r . ; ~ ~  .- f s R L ~  m9 ee - - %~-&X*-LQ~, j~-*z *G \ZClsk**i;l~'d*' \>4-4 + 

:,x -* X,t\ \\. ss. ,o.t :. :,G. . .. -3. 
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( S e c ~ d  Amendment) 

4. In section 5 oft he principal Act,-- hmendmcnt of 
section 5, 
Tamil Nadu (a) in sub-section (11, for the expression " one thou- Act 

1951. sand rupees per mensem, ", the expression "one thousand 
and five hundred rupees per mensem," shall be substitute&; 

(b) in sub-section (2), for the expression "seven 
hundred and fifty rupees per mensem,", the expression 
" one thousand and two hundred rupees per mensem, " 
shall be substituted. 

i 
i 5. In section 6-A of the principal Act, in sub-section ~ ~ ~ ~ d ~ ~ t  of 

(I), for the expression " seven hundred and fifty rupees section &A, 
per mensem,", the expression " one thousand and two Tamil Nadu 
hundred rupees per mensem," shall be substituited. Act xx of 1951. 

6. In section 6-I3 of the principal Act, in sub-section (I), Amendment of 
for the word " or the Leader of the Opposition in the Legis- sect ion 6-33. 
lative Council", the words " the Leader of the Opposition Tamil Nadu 
in the Legislative Council, the Chief Government Whip in Actxxof 19s1* 
the Legislative Assembly or the Government Whip in 
the Legislative Council" shall be substituted. 

7. In section 12 of the principal Act,- Amendment of 
section 12, 

(a) in sub-section (I), in clause (a), for the expression Tamil Nadu 
" two hundred and fifty rupees per mensem.", :he expression A C ~  xx of 195 1. 
"three hundred rupees per mensem," shall be substituted ; 

(b) in sub-section @A), in cla-~se (a), for the words 
"or any other relative in the case of lady m-,mbers", the 
words "or witb any other companion" shall be substituted; 

(c) for sub-section (4-B), the following sub-section 
shall be substituted, namely :- 

"(4-B) Every member of the Legislative Assembly 
or of the Legislative Council, who does not hold an v of the 
offices referred to in sections 3 to 6-A, shall be en6tled to 
receive telephone allowance of three hundred and fifty 
rupees per mensem irrespective of the fact whether he 
has any telephone or not ."; 

(d) in sub-section (443, the expressio~l " and ths 
quarterly rent at the rate of one hundred and seventv-five 
rupees per quarter," shall br omitted. 

125-12-52 1 
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(Second Ammdmen r ) 

Ameridment of 8. In section 12-A of the principal Act, in sub-section (I), 
section 124, for the expression " two thousand and five hundred rupees", 
Tamil N ~ d u  the expression " taree thousand rupees" shall be substituted. 
ActXXof 1951. 

Axnandment of 9. In section 12-B of the principal Act, in sub-section. 
section 1243, [5), for the secon5 proviso, the following proviso shall be 
Tamil Nddu substituted, namely :- 
ActXXoT 1951. 

" Provitlcd fur tl-rer that- 

(a) no such pension shall be paid to any person for 
I 

the period during which such person was or is in receipt 
tament of, pension for having been a Member of the Parl' 

'31. any othcr State Legislature, or honorarium either from 
any State or the Central Goverilnicnt or from any company A 

or statutory body owned or controlled by any State or the 
Central Government and if the amount of such pension, 
,or honorarium is equal to, or in excess of, the pension t o  
which he is entitled under sub-section (I) ; 

(bj whe,e the amount of such pension or honorarium 
IS less than the pension to which he is entitled under sub- 
section (:) such person shall be entitled to receive only 
the I;fference as pension under that sub-section.". 





on, ' (21, fo r 'the expression- " one thgusand .and 
s .per me,nsenl", tbp. expression " one thousand and 

s per. mensem " shall be substituted. 

section 6-A,  Tarnil Nadu Act X X  of 19511.-- 
..principal Act, in sub-section (I), for' the 

d and two hundred rupees per mensm". 
ousand .and f o r  .hundred rupees per men- 

n 12, .Tamil N d u  Act XX of '1951.-In 

menisep ", the expression " five hundred rupees 

,sub-sktidn (4-A), in ciause ( F ) ,  for the expression 

S. VADIVELU, 

- *.*. . , 

t , ,  
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TAMIL NADU GOVERNMENT ,GAZETTE EXTRAORDINAR,Y' -61 
---- - 

The fol!owingAct of the Tamil Nadu Legislature re;ceived the 
assent of the Governar on the 17th February 1986 and is hereby- 
published for general information :- 

ACT No. 19 OF 1986 
At2 Act further to anzend rhe Tanzil Nadr~  I'aym~rzt of Salaries Act, 395Y.. ; 

L 

! BE it enacted by the Legislature of the State of Tamil Nadu ,in the ... 

Tbir ty-seventh Ycar rf t be 'V.cpublic of India as IoIlows : -- . 
1 

1 1. Short title orzd c o r n r n e r ! c e m ~ n t - - 1  This Act may be &&d - 

the Tamil Nadu Payment of Salaries (Amendment) Act, 1986. .- 
I 
b 

I (2) It shall be deemed to have come into '-for& on the 1st July.' 
1985. 

. . , !! -:. 
. i f i  ;*;d - - .  

2. Amerrdment 'of section 3, Tam*l Nadu Act XX of 1951.-h secl . 
. I 

tion3 of tbeTamilNadu Payment of Salpries Act. 1951 (TamilNhdu . 

~ c t  XX of 1951) (hereinaft.er referred .to as the principal  act);. for . ,. 
the expression " one'thousand and seven hundred rupees pCr men- I . 

sem ", t h e  expression " two thousand and one h ~ ? ~ ~ d r e d  rilpees per - ' - '  ; ' 

inensem " shall he substituted. - . . 
3. Amendment of secfion 4, Tomil Nodu Act XX of i951.-In. , -  . .  : eect io~  4 of thk principal Act,- . - ' . 'I . - . - . .  .. L a  . 

I ( a )  in sub-section (1 ) , -- for the expression " one thouskd and ' .  

seven hundred rupees per mensem ", the. expression " two thousand . . . . 
and one hundred rupees per mensem " shall be substituted; 

(A) iin sub-section (2). for the expression "one thousand and ; - 
four hundred rupeos per rnensern ", the expression " one thousand and. 

' seven hundred rupees per mensem " shall be substituted. ,.*- 

. . ,  

4. Am~ndrncnt of section 5 ,  Tamil Nadu A d  XX rof 1951.-In . ' 

section 5 ' of the principal Act,- 
I 

(a) in sub-section (I),  for the expression "one thousand'' and. , ': 
seven h~~ndrcd  rupees per mensem", the expression "two thousand. 
and oue hundred rupees per mensem" shall bc substituted; . 

(61 in sub-section (2). for the expression "one thousand and .. 
four l~undred rupees per mensem"; the expression "one thousand and . I? 
seven hundred rupees per mensem '' shall be substituted. 

5. Anrendment nf seciion 6-A.  Tamil Nadll A& XX of 1951 .-In 
section 6-A of the princjoal Act, in sub-section (1). for the expression 
" one thousand and four hul~dlmed rupres aer mennern ", the expression 
" one thousand and seven h u ~ ~ d r e d  ;-uper.s , . .  per &ensem " shall be 
su'bstituted. 

1 , , . , : , .  . : , , , 7 :  - 'I ;. I1 
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The following Act of the Tamil Nadu Legislative Assembly 
received 'the assent of the Governor on t.he 10th D~cember 1986 
and is, hereby published fox general informatioa:- 

ACT No. 69 OF 1986. 

An Act further to amend the Tamil Nadu Payment of 8duries Act, 
1951. 

BE it enacted by the Legislative Assembly oil the State of Tam2 Nadu 
in the Thirty-seventh Year d the Republic of India as follows :- 

I. Short tide and commencement.-( 1 ) This Act may be called the 
Tamil Nadu Payment of Balmies, (Sewnd Amendment) Act, 1986. 

- i:.!:: 
(2) ~ec'tioncl 2, 3, 4 5 and 6 shall be - deem@d ,. to have come 

. into force on the 4th Juiie 1986. 

2. Ame~ldnlevns of sdclior-i 3, Tomil Nadu Act XS of 1951.-Ia 
section 3 of the Tamil Nadu Payment of Salaries Act, 1951 
('Ihmil Nadul Act XX of 1951) (heyeinafter referred to as the 
principal Act), for the expresion " and a house rent of a sum not 
- e x d i g  two thousazld rupees per mensem as ,may be fixed by the 
Public Works Department of .the State Government ", \he expression 
r c  and, subject to such maximum limit, as may be prescribed, 

. .  a .house fent .of suoh s* per mensem as thy Pl~blic Works 
Department d the State Government may, from lime to time, h 
with rbfermcc to the pyvailing rate of rent, " shall be substituted. 

. I  I 

3. Amerzd~nenl of section 4, Tun~il hradu Act XX of 1951.m-In 
.. section 4 'of the principal Act,- 

(a)  in sub-section ( I) ,  . for the expression " and a house rent 
of a sum not exceeding two thousand rupees per mensem as may be 
fixed by the, Public Works Department of the State Government", 
the expression "and, subject to  such maximum limit as may be 
prescribed, a house reni of such sum per mensem as thc Public 
Works Department bf the Shte Government may, from t h o  to 
time; fix with refcrencc to the prevailing rate of rent," shall be 
substi~uted ; 

( b )  in sub-scdon ( 2 ) ,  for the expression "and a house renl 
of a slim not exceeding one thousand and five hundred rupccg 
mensem as may bc fixed by ihc Public Works Dcpn~ml~mcnt n l  tb 
State ~overnment ", the expressbn "and. sohjcct to sucll m 
Zmit as hay be prescribed, a house rent of such sum per 

I 
. , 

- -- 
as 
fror. 
sh a1 

4 
sccti. 

of it 

fiicd 
thc e, 
FSeSci 
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fix wji 

0 1 s 
mcnser 
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as ihe Public Works 
fr1.rml t h q  'to t h e ,  fi 
shaII be substituted, 

Departmeiil of the State Government may, 
x with re~erence to thc prevailing rate of reat, " 

4 

4. Alllendmen! of secficrtt 5, Tnmil Nndil Ac! XX of 1951.-ra 
scctign 5 of the principal Act,-- 

( c r )  in sub-sec'tion ( I ) ,  for thc expression " and a house rent 
or a sum not exceeding two thousand rupees per maqsem as may be I 

fixcd by the Public Works Der~artment of the Statq Government", 
thc exprossbn " and, subject & such ~nnximum limit a's may be 
prescribed, a house rent of such Fum per merlsern as the Public 
\Vol.ks Department of the State Guvernmcnt may, Irom time to time, 
f ix  with reference to the ~1.evailing ratq of rent;," shall be substituted; (9 

( h )  in sub-scction ( 2 ) ,  for ik~c exp~essiun " and a house rent 
of  a 'svm not exceiding one thousand and five h~m3red rupees per , 
mcnscrn as may be fined by thc Public Works Department of the 

3 Y State Government , the ex~ressic~n "and, subject to such maximum 
' 

limit as lnav be prescribed, a IUL~,,~ . ~ [ , t  of such SUIT! per rnensem ! 

as the ~ u b l k  J'G'orks Department of the State Government may, from 
, I , 

ti~rle to time, f i x  with rcfsrcncc to the prevailing rate of rent, " 
s l~al l  b e  substituted. I 

. I .  Arnendmeftt of aecfiort 6, Tamil Nadu Act XX of 1951 .-In 
section 6 of the principal Act, in sub-section ( A ) ,  for the 
:xpression " a ~ O I I S ~  rent of TI slrtn not exceeding one thousand and 

hundred rupees per mmsem ns may bc: fixed bv the Public Works 
Department of the Statc Gove~nment ", tbe expressicsn '' subiect to 
ucb maximum limit as may bc i,rexrihed, a houss rent of' s~lch 
am per rnensern as thc ~ub!ic' Works Department of thc Stde 
;orernment may, from time to time, fix with reference to the 
;rc\-nili..~ rate of rent, " ?.hall be substituted. 

( a )  in sub-saction ( I  ), for the expression " and a horrse rent 
i a sum not exceedling one thousand and five hundred rupees per 
:enscm as may be fixed by the P~tblic Works Dapartment .of the 
iaLe Govcl-nmcn t ", t hc cxp~.cssiorl " nnrl, srlhjccrn to s !lch i~j;\ximum 
wit ns may bc p~.cscribcd, a htjr~sc I - C I I ~  of such sum pcr Incnsem as 
:c P~~bl ic  IVorks Deparlmen,t of the :State Government may, from 
rc to time. Fix w i f h  i-c.fc~.ct~cc~ lo lllr prcv;~iling ratc of ~.ent. " shall 
! sr~bstitu[cd ; 1 b ' & ; r  

6 .  Ar~ lend t~~en l  :~f secfion 6 - 4  T n ~ r i l   nail^ Aci XX of 1951 ,- . \ I  
' 

j n section 6 A  of the principal Act,- ; 
t 
j 

[ 



- .. , 
(.b) in sub-section (2), for the exp~wian .en% house rent of a 

sum not exceding one thousand and fiva hundred rupees per mensem 
as m y  be fixed by the Public Works Department of the Stale 
Government ", the expression - " subject to such maximum h i t  
as may be prescribed, a house rent of kuch sum per mensen1 as! the 
Public Works Department 04 the State Governmeat may, from time 
to time, fix with reference to the prevailing rdtq of rent, " shall 
be subs~tuted. 

7. Amsndn~erzr of necrion 12-A, Tumil Nadu Act XX o j  1951.- 
I n  section 1 2 4  of tho principal Act,- 

(1) in sub-section ( I ) ,  for the cxprcssion "four thousand 
rupees", the expression "four thousand and six hundred rupees" 
shall, be  m~bstit~ited and shall be dveiir~d tu hav'q been substituted 

F-- 

with effect on and from the 1st April 1986 ; 

(2) with effech on :md from the 1st April 1987,- 
(0). for the marginal heading, the following marginal heading 

s h d  be substitutedf, namely:--- 
'' Payment for f ransit by r ailway "; 

(b)  for sub-section (I), the Mowing sub-section shall be 
-. p u b d t ~ ~ , k d ,  namely:- 

. .  " ( 1 ) Every msmber of tbe Legislative Assembly , including 
by E . U C ~  member who holds any of the ofices referred to in 
scclions 3, 4 and 6 shall, for evcry financial year, be entitled to 
receive in such manner and subject to such conditions, as may be 
~rescribed, a sum of four thousand and six huadred rupees in two 
oqual instalmcnts payablcci~~ thc months d April and October, for 
the purpose of traveuing either singIy or with his or her spouse or 
any other relative in one or more journeys by any clas's by any 
railway in Indja.". 

11, 

G 
St. 
a 
GI&' 

8. Amendn~eurt of section 14, Tamil N ~ d u  Act XX of 1951.-Ia 
section 14 d the principal Act, after sub-sedon (4), the following 
sub-section shdl  be added, namely :- 

" (5) Y~stwithstanding anything contained in sub-section (4), 
[he State Government may make rules in respect of payment of house 
rent under sections 3,'4, 5, 6 and 6-A, so as to have retraspectivc 
effect on and from r2 date' not earlier khan the 4th .Tune 1986.". 

(By order of the Governor) 

, , 

;S. VADIVELU. 
1 . .  

Cornmissio~r and Secretary to Govern~~lenl, 
h w  Dep~rtrnei t .  

1- I 

< 

b 



The hllowing Act of ,the iff~axnK i Nadu Legislative - Asseml j l 

An Act further to amend the Tamil Naclu Paymerzt of &ulmzeJ: A C ~ , : ,  ;"q 

1 . Short giile and cornhencement.-( 1) This A@ .=yd 
-- d "  the Tamil Nadu Payment of Salaries (A.mendment) A@+ 9 7  a++, ! , . - - ,. ,(.,.u! $ 

,: ,." 
.;." ;*;q 

&, (2) 14 be deemed to haw . c o m ~ - i n t ~ ~ ~ & ~ ~  I I 5 :, , . z .". +,. . , je 

Apd 1987. " ' .e . + 
. ,*.+I t .:*$a - . . L > 

8- . , . , 3 , . ; . i t > , . '  1' "4 

j 2. Amcndmnt of section 12, Tamil N d u  Act XX of ,  1951.: 
e r n  12 ol tha T a d  Nadu Payment d - Maries A&-3951" a* (%'I 

-2- L 

3 . Amcnllmtnt of 'section. 12- A, TbmT N&al Atf. p&%l 
h Metioa 12-A af the principal Act, in sub-xctiok.'':'ffy. .. .. 

--A-u I a  
c q x d o a  " four thousand and siT handred. .n 
" five 'thousand six hundred' aind f3ty mpem ". shall Be 't#il%trtum. r. 

$2 v-? 
.P 

:. - ,<.' , I .  :k * . 3 , 
(By order of the ~ o v e r k )  ,,- . , .  CI h - ' 1 

6. , > 2 <- - . '. ' I ib' ; ' . s., i4$ri'rn 



The following Act of the Tamil Nadu Legis1a:ive Assembly received the 
assent of the Governor on the 17th Mav 1989 and is hereby published for 
general information :- 

E ACT No. 11 OF 1989. 

Aiz Act further to amend the Tamil Nadu Payment of Salaries Act, 1951. 

BE it enacted by the Legislative Ammbly of the State of Tamu Jadu  in the 
Fortieth Year of the 3epublic of India as follows :- 

1. (1) This Aet may be called the Tamil Nadu Payment of Salaries (Amend- Short title ah 
ment) Act. 1989. commencemen(. A 

(2) (a) This Act, except section 6 shall be deemed to have come into 
,$ore on the 1 lth day of February 1989. 

(71) Scctiozr 6 shall be deemed io have come into force on the 1st day 
of April 1986. I 

Imrl Nadu Act 2. I n  section Ci of the Tamil Nadu Payment of Salaries Act, 1951 (herein- AmmPment & 
XX of 1951 + after referred to aR the principal Act),- sectton 6. 

(1) for sub.section ( I ) ,  the following sub-ssction h a l l  be suwtuted, 
namely :-- I [ 

" (1) There shall be paid to each of the Parliamentary Secretaries a , 
salary of one thousand and seven hundred rupees per mensem. " ; I *  

, . 
(2) in sub-section (1-A),- " .  ..:$ *; - :.$ 

la) the expressions " including the Chief Parliamentary Secretary " * ,5,.$ - 4?+ 
=t: .; .<;. %$ 

and " or the Chief Parliamentary Secretary" shall be omitted; : . , ,--., 
(b)  for the expression " if they occupy ", the expression " ii he 

occupies " shall be substituted ; 
(3 i sub-section (2) shall he omittad 

3. In  section 6-B of the principal Act, in sub-sedJons (1) and (2), the 
expression " the Chief Parliamentary Secretary " shall 1 e omitted. 

4. In  section 'i of the principal Let,- 
(I ) in sub-seclion (I :, J?C''?- ?Fe  on " Deputy Speaker f', the 

expression " the Parliamentary Secretary ': shall be inse~ted; * <." ) 3% 

(2) in sub. secti on (2) ,- % .  

. - 9" 

(a) in clause (i) ,  the word " and " occurring at the end shall be . .(, 
omitted ; 

-. - 
( b )  in clause (ii) , the word " and " shall be added at the end ; ..! . t 

(c) after clause (ii), the following clause shall be added, namely :- 
, .  

" (iii) any liability arising with effcxt on and from the 11th day of . ., .. , . A %  rr 

1~'ebruary 1989 out of the use of any conveyance pr~vided under sub-section (1) a :. < r  
incurred to thira palties by the Parliamentary Secretary or any pemon in hie 
employment. " . -, A .$ - - 4 ; -  7% ". / s 

5. In section 10 of the principal Act, the expression " the Chief Parliamen- mnamed-8" .? 
taq. Secretary " shall be omitted. mion  10:,';?;;. .: 

:* ::<< !,*$ 

6. In section 12-R of the principal Act, in sub-seetion ( I ) ,  in the second imtlldbont,d~%i -'$ 
proviso, after clause (h). the following clause shall be added, namely :- section a*. A . g a 

4j+>(' " " 
I-, 

"?n ., ,;". 
" (c) who crcases to  be a citizen of India or wlio has voluntarily mquired $." a . s 

the citizenship of a foreign State, or is under any acknowledgement of allegiance , -, . ,:'I, ;.:I . t$ .>y-r 
or adherence to a foreign State.". r b  ,a - 2 ,-- - *. .3/. 

(By order of the Governor.) 

P. JEYASINGH PETER, 
secret& to Government, Law Department. 



P.. 

I*. 
B ,  
I 

The f o l l o ~ i ~ g  Act 
assent of ihe Governor 
for general information :- 

A a  No. 33 OF 1989. 

An Act further to amend the Tamil Nadu Paymenr of Salaries Acl, 1951. .I 
BE it enacted by the Legislafive Assembly of the State of Tamil Nadu in the 
Fortieth Year of the RepuWic of M i a  as fnUows:- 

Short titIe-and ' 1. (1 ) This Act may be called the Tamil Nadu Payment of Salaries (Semnd -mFn-mL 
Amendment) Act, 1989. - , . 

, 'I 
. : ,T . .. 

(2) -It shall be deemed to have come into force on'the 1st day of June 
r 

1989. 
! . . .& 

-6 
2. In section 4 of the Tamil Nadu Payment of Salaries Act, 1951 (herein- ~mmdmeni 01 ' ;; 

after referred to as the principal k t ) ,  in sub-section [ 2 ) ,  for  the expression '. 
" one thousand and seven hundred rupees per mensem ", the expi--?ion " one 
thousand and nine hundred nlpeez per mensem " shall be substituted. 

3. h sstion 6 of the priacipal Act, in sub-scction ( I ) ,  for the expression Amendment at 
. ,!I 

" one thousand and seven hundred rupees per mcnsem ", the expression " one 6. 

thousand and nine hundred rupees per mensem " sball be substituted. 
, . 

4. In section 6-A of the principal Act, in sub-xc~tion'(l~), for the expression Amendment of 
*a on: thousancl and revcn hundred rupees p rnensem ", the expression " we a d o m  6-A. . . , 
thousand and nine hundred rupees per mensem " shad be substituted. I 

in smtion 12 of the principal Act, in subseeti& (I-A), for the exprps- Ammdmmt of '; ' 'ii/ 
five hundred rupees per mensem q the expression '' reven hundred 12- :: - ! 
per mensem " shall be substituted. 

' L 
> ;  . '.( 

(By order. of the Governor) 
'-.f{ 

I . .  ..$ 
I I . . 

P. JEYMINC;II PETER, . .. 

. ,Secretary to Go~rernmenr, Law Department. 
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'The followillg Act of the Tamil Nadu Legislative Awanbly received ithe" a w e n t  of the Governor on tlia 12th June 1992 and ig hereby publiohed for ; 
peneri 1 info&ation :-. 

ACT No. 33 OF 1992. 

An Act further to amend the Tamil Nadzr Paptent of ~Ya l~r i e s  dct,  1951. 

BE it masci b? tke legidatice -4ssembly of the State of Tamil badu in the 
Yo*-Wird Pear of the Reputlic of India as follows :- 

Short title and 1. (1) This Act may be called the Tamil Nadu Payment of %1Mes 
(Amendment) Act, 1992. 

(2) Section 5 shall be deemed to have come into force on the lm day 
of S\ .~ternbe~ 19911 and the other provisiong of the Act shall torne into fortla a t  
on :o 

ul Nadu Ad 2 In  the Tamil Nadu Paynent of Salmiw Act, 1951 (hereinafter refei~red hmdment of 
long title. 

of 1951. to mi the principal Ad) ,  i n  the long title, for the words) " Leaders of the 
q POppo~ition,  Chief Govern~tlcnt \\'hip,, (~overmnent Whir) ", the \\?ordo " Lce~ler 

of the Opposition, Chief Do~~ernment %'hip " alwll be sulntituted. 

3 In  the preamble to the principal Act, for the words "Leaden, of t b  Am&m{g d 
Opposition, Chief Government TThip, Government Whip ", ,the words " Leader 
of the Opposition, Chief Government Whip " shall be s~~bstituted. 

4. In d o n  6-A of the principal Act, in the marginal heading, for ithe 
words "Lcadera of the Opposition and Government Whip", the words "Leader 
of the Oppdtion and Chief Qovernment Whip" shall be substituted. * 

5. In aecaion 12 of the principal Ad,- k w h t  of 
aection 12 

(1) after sub-sdon (1-A), the following gub-scction shall he inserted, 
namely :- 

" f 1-AA) Every member: of the Legislative Assembly t v b  d m  not 
hold any of the ofecea refend to in sedions 3, 4, 6 and 6-8  dull be entitled 
t o  receive a eo~ituency aUowatm of two hundred :md fifty rupees per 
me-. " ; 

(a) &P tho expmsion " m k € i o n  (I-A) ", the exprwaion " 
ennstituency alloweraco referred to in dwm4ion (1-AX)' ' 5  did be berkd ; 

( b )  in the pro* afteq the warQ " the compmkwy  abwanoe 
wordar "tho ~omtibneney alIowuneem llman ba iaserted. 

(3) in subs&ction (5), aPCeP b 4xpxssion "mab-aection ( 1 4 )  ", the 
~ x p d o n  "the eo&itnency d m  dimad to in s u b - d o n  (1-AA5 *', 
&dl be hertad. 

(By order of the Gmmor) 

A Group IV-2 Ex. (355)--6a 
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' ( 3 )  A sum of three hundred rupees per year shall be recovered towards such 
Group Insurance Scheme, as a token i mount, from the salary of every member of the 

. . . . . .  Legislative Assembly including any such member who holds any of the qffices refer,re;l -"- O r i f f  sCctimS. 3; 4; 6' and &A : 
: ' ." 

Provided that such sum of thrce hundred rupees shall not be recovered f ros  t k  
., . . member for the period for which he relinquishes under section 13, the whole 6 - 4  

salary or allowance entitled ro under this Act 
I 

(4) The State Government may make rules gpverning such Group iosysanw' 
' Scheme In consul@tion with the Life Insurance Corporation 0% India .?. 

I -'- + 

(By order of the Governor) 

M. M U N I R A W N .  
Secretary to Government, Late Oepsr tmen~. I 
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The following Act of the Tamil Nadu Legislative Assembly received the assent 
of the Governor on the 28th June 2994 and is hereby published for general 
information :- 

ACT No. 35 OF 1994. 

Alz Act f urther to amend the Tamil Nadu Payment of Aalarles Act, 1951. I 

U6 it enacted by the Legislative Assembly of the State ot Tanqrl Nadu i n  the Forty-fifth 
Year of the Republic of India a; f3110rvs : - 

1. (1) This Act may be called the Tamil Xadu Payment of Sslarles (Second Amend- Short title anQ 
xent) Act, 1994. &commence- 

ment, 

(2) It shall be deemed to have cone into force on the 1st day of April 1993. 
1 

2, In section 3 of the Tamil Nadu Payanent ot Salaries Act, 1951 (hereinafter referred Amtndment 
XX of to as the principal Act), for the expression "three thousar.rd rupees Ger qensem ", the of section 3. 

expression "three thousand and five hu,~Jrlrf rupzes per .nens= n" rhall bs substituted. 

3. In szction 4 of the principal ~cr , - -  Amendment of 
Section 4. 

(1) in sub-section (I), tor the expression "r hree thousand rupees psr mensem ", 
the expression "three thousand and five hundred ru2xs pel mensem" shall be substituted; 

(2) in sub-section (2), for the expression "two thouslnl and seven hundred rupees 
per menseru", the expressiol~ "three thousand and two bundred rupeeR per mpnsem " 
shall be substituted. 

4. In section 6-A of the principal Act,- Amendment 
ot section 6-A, 

(1) in sub-section (I), f& the expression "two thousand and seven hundred rupees 
pet mensem", the expression "three thousand and two hundred rurees per mensem" 
shall be substituted ; 

1 

(2) in sub-section (2), for the expression "two thousano and seven hundred rupees 
per mensem", the expression "three thousand and two hundred rupees per meosem" 

- shall be substituted. 

5. In section 12 of the principal Act,- Amendment 
BQgof section 12. 

(1) in sub-section (I), in clause (a), for the expression "one thousand rupees per - . 
mensem", the expression "one thousand two hundred and fifty rupees per mensem" ~hcc.11 - r 

, - 
&e substituted ; -.. - 

,- 

(2) in sub-sectlon (1-AA), after the expression "constituency allowance of two 
hundred and fifty rupees per mensem", the expression " and a postal allowance cf two 

I hundred and fifty rupees per mensem" shall be added. 

(3) in sub-section (2),- 

(a) in the opening portion, after the expression "constntueucy ~113wance", 
thc expresdon "and the postal allowsnce" shall be inserted ; 

(br in the proviso, after the expression "the zonstitu2n:y allowance", the 
exuression "the po3tal allowance" shall bz inserted ; 

(4) i ! ~  sub-~wtion (5) ,  after the expressioi~ "the const~tdency Lailcjwance", the 
rtxpres.six <*and the postal allowai~ce" shdl be inserted. 

CBV oriler of f;be Governog 

M. MUNIKAMIAN, 
Secretary to Governmer~t, Luw Departmenr. 

i Grou p} 1V-(2) Ex, Ex (333)-3 
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The following Act of the Tamil Nadu Legislative Assembly received the 
assent of the Governor on the 5th December 1994 and is hereby published for 
genera in formation:- 

ACT No. 57 OF 1994. 

An Act further to amend the Tamil Nadu Pa-yment of Salaries Act, 1951. 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Forty- 
fifth Year of the Republic of India as follows:- 

Short title and 1. (i) This Act may be called the Tamil Nadu Payment of Salaries (Third 
COmmencement. Amendment) Act, 1994. 

(ii) This Act except section 7 shall be deemed to have come into force 
on the 1st day of April 1994. 

Amendment 2. In section 3 of trie Tamil Nadu Payment of Salaries Act, 1951 (herein- 
of section 3. after referred to as the principal Act), for the expression "three thousand and five 

hundred rupees per mensem", the expression "four thousand and five hundred rupees 
per mensem" shall be substituted. 

Amendment 3. In section 4 of the principal Act, - 
of section 4. 

(1) in sub-section (I), for the expression %tee thousand and five hun- 
dred rupees per mensem", the expiession "four thousand and five hundred rupees 
per mensem" shall be substituted; 

(2) in sub-section (2), for the expression ''three thousand and two hun- 
dred rupees per mensem", the expression "four thousand rupees per rnensem" shall 
be substituted. 

Amendment 4.  It 1 section 6-A of the principal Act,- 
of section 

6-A. (1) in sub-section (I), for the expression "three thousand and two hun- 
dred rupees per mensem", the expression "four thousand rupees per mensem" shall 
be substituted; 

Tamil Nadu 
Act XX of 
1951. 

(2) in sub-section (2), for the expression "three thousand and two hun- 
drcd rupees per mensem", the expression "four thousand rupees per rnensem" shall 
be substituted. 
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5.  In section I2 of the principal Act,- Amendment 
of section 

(1) in sub-section (l), in clause (a), for the expression "one thousand two 12- 
hundred and fifty rupees per mensem", the expression "one thousand and five 
hundred rupees per mensem" shall be substituted; 

1 (2) in sub-section (I-A), for the expression "eight hundred rupees per 
1 mensem", the expression "one thousand rupees per mensem" shall be substituted; 

(3) in sub-section (1-AA), for the expression "constituency allowance of 
two hundred and fifty rupees per mensem and a postal allowance of two hundred 
and fifjl rupees per mensem", the expression "constituency allowance of three 
hundred rupees per mensem and a postal allowance of three hundred and fifty rupees 
per mensem" shall be substituted. 

(2) in the first proviso, f ~ r  the expressibn "one thousand rupees per mensem", 
the expression "one thousand and four hundred rupees per mensem" shall be 
substituted. 

I 

7. After section 12-I3 of the principal Act, the following section shall be Insertion of 
inserted, n ame1y:- new section 

'I* ,l 

6 .  In section 12-B of the principal Act, in su h-section (I),- Amendment 

1L-L. 
"12-C. Free bus pass to former members.- (1) Every person, who had 

been a member of the Legislative Assembly or the Legislative Council or both, but 
had ceased to be such member, shall be provided with one free non-transferable bus 
pass which shall entitle him to travel at any time within any part of the State of 
Tamil Nadu by any bus run and operated by any Transport Corporation owned by 
thc Statc Govcmmcnt. 

I 
i 

(2) The bus pass referred to in sub-section (1) shall be issued by such 
authority &d in such manner as may be prescribed.". 

of section 
(1) for the expression "five hundred rupees per mensem", the expression 1,243. 

"seven hundred rupees per mensem" shall be substituted; 

(By order of the Governor) 

M .  MUNIRAMAP4, 
Secretary fo Government, 

Law Department, 
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1 

The fol'ovving Act of the Tamil Nactu Legislative Assembly rxeivec, the assent 
P. 

crth; ,  Governor on the 5tL1 July 1995 and is hereby published for g e l l ~ r ~ l  
icfornvticn :- i . a 

ACT No. 11 OF 1995. B 

An Art further to a;~ze~zd the Tamil Nadil Payment of Salaries Art, 1951. 

E8E it e n ~ c t e d  by tk: L < : ~ : ~ ! ~ t i v e  Assembly of the State of Tamil Nadu i n  the Forty- 
s:wth Yea: ~f tlze Rep:iblic of India as follows :- 

Short title and 1 (1 ) This Aci lllsy 133 c~IIzC! the Tamil Nzdu Payrnent of Snlaries (Amcad- 
.commencement. aleat) Act, ! 995. 

(2) I! shall come into force at once. 

Amendment of 2. Ill scctioll ]?-A Tamil Nddii P?-q,,lcnr or" Sdlaries A c ~ ,  1951, Po sub-. 'Tan:il Nadu 
section 12-A. section (1), the following proviso shall be added, namely :-- ,, XK of 195 

66 D .~ \xr iA  OA t hat  trq  n =it hv +nilwnv allowance under this sub-section shall llot 
LL". .U1.U C L I U C  LI.r..*rr r, -- .-,.-, 

be paid to ~ n y  member who is in receipt of free rslway pass issued by the Central 
Govern:nent or by i n y  other authority,[or h g v i ~ g  been a Member of Parliament.". 

(By order of the Governor.) 



i r  , 

The foltowing Act af the Tamil Nac'u Leg'sliattive Aseembly I ece~ved the assent 
of thc Governor or: the 6th July 19P5 and is hereby publish& fm path 
information :- 

ACT No. 22 OF 1995. 

An Act further toamend the Tmil Nadu Payment of Salaries Act 1951. 

it enadsd by the Lqislstive Assembly of the State of Tamil Nadu in the Forty- 
h Year of the Repablic of India as follows :- 

1. (1) This Act may be called the Tamil Nadu Payment of Salaries (Second Short title and 
tadmentl Act* 1995. commence 

ment. - 
(2) It shell come into force on such date as the State ~overnmdnt may, by 

netification, appoint. 

2. In section 12.8 of the Tamil Nadu Paymmt of Slarics An, 1951 .- Amendment 
of section 
12-B. 

(I) afa. sub-section (1), the following sub-senion shall be mserld, namely:- 

"(1A) Where any person entitled to pension under sub-sation (I) is also . 
cntitld to pension for having been a Member of Parliament, such pars ,n shall bev 
mtitld to r-ve the pension under sub-section (1) in addition to such pension to 

he is entitled for having b&n a Member of Parliament." 

(2) in ~ ~ M e c t i o n  (31, in the second proviso, in clause (a), the words "the parlia- 
ment or" shall be omitted. 

(BY order of the Governor) 

M. MUNIRAMAN. 
Secprgtary to G 4 w g l m t ,  

i ' ~ w  Deportmtnt . 
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The following Act of the Tamil Nadu Legislative Assembly recaved the 
as~ent of the Oovernnr on the I 1 th December 1995 and is hereby 
published tor general informatic ,I;-- 

ACT No. 40 O F  1S95. 

A# Act jurrhcr to amend rhe Tamil Nadu Pa~ment  of Salaries .set, 1951. 

Be it enacted by the Legislative Assenibly of the State of Tarnil Nadu in the 
Fotty-sixth ]ear of the Republic of India as follows:- 

1. (1) This Act may bc callcd thc Tami! Nadu P:lymcnt o f  S.jlarics (Thlr a Shol.t title and 
Amendment) Act, 1995. commence- 

ment. 
(2) It shall be deemed to have come into force on the 1 st day of April 1995. 

2, Jn section 3 of the Tamil Nadu Payment of Salaries Act, 1951 (hereiuafter referred Amendment 
to as the principal Act), for the expression" four thousand and five hundred rupees per of section, 3. 
mensem", the exvression "five thousand rupees per rnenscm " sllall be substituted. 

3. In section 4 of rhe pr~ncipal Act,- , Amend'ment 
of section 4. 

(1) in sub-section ( I ) ,  tor the expression "four thousr~lld and five hutldrcd rupees 
per mensem". the expression "five thousand rupees per mensem" shall be substituted. 

(2) in s ~b~section (2), for the expression "four thousand rupees per mensem", the 
pression "four thousand and five hundred rupees per mensem" shall be substituted. 

'4. In  section 6-A of the principal Act,- Amendment 
of section 
6-A. 

(1) in sub-sect~on (I), for the expression "four thousand rupees per mensem", 
he expression "four thousand and five hundred rupees per mensem" shall be substituted; 

(2) in sub-section (2), for the expression " four thousand rupees per menscm", 
e expression '' four thousand and five hundred rupees per mensern ":, shall be substi- 

5. In section 12 of the principal Act,- Amendment 
of section 22. 

(1) in sub-section ( I ) ,  in clause (a), for the expression "one thousai~d and five 
hurldred rupees per mensem", the expressiol~ "one thousand and seven lmltdred rupees 
per mensem" shall be substituted; 

( 2 )  i l l  s i~ l~ -<<*< . !  i o i )  ( I  -,jA). {'01. 1 11,: L ! \ I ) I . ~ ~ S ~ ~ < ~ I I  "~ .OI IS!  it ~ i ~ : i l c ' y  ~ l ~ ~ ~ ~ \ ~ : l l l c ' ~ ~  Or I iiri:~ 
hundl.cti rupccs p o l .  I I I C I I S L : ~  ; r i ~ c l  ~ ~ s t : r l  ; ~ l l ~ ) \ \ . a i ~ c c :  ~ l 1 1 . c ~  111111cIi.cd :l.lld fihy J.LII)CCS 

per nlensem ", the cxpressio~l " conctituency allownnce of four 1il.lndrl:d rupees per 
mensen1 and a postal al!ow:.rtce of four hundred and fifty rupees per ~-l~a~~sern" shall be 

0)  in SLID-?ecIron (4-B), for. the expl-ession "cipllt ] I I , I I ( ' ! L ( ;  I . I ! ~ C C ~  JICI. mcnscnl", 
the exprcsslnn "11rrle 11uncircd rilpccs per nictlscm" shall bc su bstitufictl. 

6. Tn section 12-B of the priricipal Act, i n  sub-section (I ) ,  -- A me1 ,d rner.t 
of CT :30 

12 B 
(1) for the expression "seven hundred rupees per melisem", t hc expi :ssion ''eigIlt 

nundl ed rupees per mensem" shall be substituted ; 

(2) in the first proviso,- 

(a) for the expression "fifty rupees per mcnsern", the expression "one hundred 
upees per mensem" shall be substituted, 

(b )  for the expression "one thousand and f0.u~ hunch-ed I-:ipCc'j per n~ensc~n", 
the expressio~l "one thouszrci and five hund~.ed rupees pel n~cnsem" shall he substituted. 

( b y  ( rmsr of t h c  Gcver~nr) 

:M. MI!NTRAh4AN, 
.S;,cl.c.ta/y to Gover./tmp,tt, 

Drpartlnclzt. 
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The following Act of the Tamil Nadu Legislative Assembly received the 

assent of the Governor on the 14th February 1997 and is hereby published for 
general information :-- 

ACT NO. 9 OF 1997. 

An Act f~~rther to amend the Tamil Nadu Payment of Salaries Act, 1951. 

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the Forty- 
eighth Year of the Republic of India as follows :- 

I .  (1) This Act may be called the Tanlil Nadu Payment of Salaries (Amend- Short title 
ment) Act, 1997. and commence- 

ment. 

(2) Tt shall be deemed to have come into force on t ne 28th day of August 1996. 

2, Tn section 3 ot the Tamil Nadu Payment of Salaries Act, 1951 (hereinafter Amendment of 
of referred to as the principal Act), for the expression "flve thousand rupees per section 3, 

rnensem" the expression " seven thousand rupees per mensem" shall be substituted. 

3. 111 section 4 of the principal Act,- Amendemnet 
of section 4, 

(I ) in sub-section ( I  ) , for the expression "five thousand rupees per mensem", 
the expression "seve~~ thousand rupees per mensem" shall be substituted : 

(2) in  sub-section (21 ,  for the expression " four thousand and five hundred 
rupees per niensem". the cxpression "six thousand and five hundred rupees per 
mensem" shall be substituted. 

4. In  section 6-A of tli~: principal Act,- 

( 1 )  i n  sub-section (1 ), for the expression " four thousand and five hundred 
rupees per mensem" the expression "six thousand and flve hundred rupees per 
mensem" shall be substituted ; 

Amendment 
of section 6-A. 

(2) in sub-section (2), for the expression "four thousand and five ,,~ndred 
rupees per mensem", the e:rpression "six thousand and five L:-vrtred rupees per 
mellsem" shall be , substituted. 

5.  111 scction 12. ol rhe principal Act,- 

(I)  i n  sub-section (1'1, in clause (a), for the expression " one thousand and 
seven h~~ndred rupees per mensem", the expression "two thousand rupees per 
n~ensem" shall be sttbstituted : 

( 2 )  in  sub-section (1-A), for the expression " one thousand rupees pe 
mensem", t,he expression "one thousand and five hundred rupees per ;mensem 
shall bc \i~h\tit~~ted : 

Amendment 
of section 12 

A Group TV2 Ex. kg-7 
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(3) in srrh-section (I-AA), for the expression " constituency allowance of 
lour I~undred rupc-  pcr mcnsclil and a postal allowance ol I'OLII- h~rntlrctl ulid r i l t y  
rupees p,r rnellsern ", the expression "constituency ullowancc ol SIX htr~~cl~.ctl and - 
twenty llve rupees per mensenl an a postal allowance 01 six hundrctl and twenty 
five rupees per mensem" shall be substituted ; 

(4) in sub-section (4-B), for the expression "nlne I1~11idicil I L I I Y . ~ ~  1 x 1  

mensern", the expression "one thousand two hundred ~ n d  fil ty I rpcc\ pc: n~ci~wrn" 
shall be substituted. 

Amendment 6. In section 12-C of the principal Act, in sub-section (I), tor t l ~ c  t'xprcsb~on 
section 12-C. "which shall entitle him to travel at any t;me," the exi,ression "w111cIi sh,tll cntltle 

hiin to travel either singly or with his or her spouse or n1tl.r any othcr companion a t  
any time" shall be substituted. 

(By order ot the Governor) NO 

A. K RrZJAN, 
Secretary to Government, Liw Department. 

PRINTED AND PUBLISHED F3Y THE DlRECTOR OF STATIONERY AND PRINTING, CHENN.41, 
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU* 
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T~IC followimg Act ul' ~ h c  l ' c~~i~i l  Nadu Lcgislativc A5scnll)ly I C C C I \ C ~  Li~c asscnl 
of tlie Governor on tlie 4 t h  Tl/a:r 1997 and is hcrehy publ~sltccl for g;;ncid 
information -- 

2i.T Nc.  23 OF I997. 

An Act to rzpzal tne Td,!nii :\l.tdlr Pay~1,eni i f  Salbrltj (Amcl~d~nent)  Act, 1994. 

BE it enacted by the Legislative Assernbly of the stnte of Tamil Nadil in the 
Forty-eighth Yens cf the Re~ublic of lndia as follow*, :- 

Short t~tle. 1. This Act may be cal1e.l the Tanti1 hahu Psynel~t  of Salaries (A~ilen~lnlent) 
Repeal Act, 1997. 

Repeal 2. The Ta~nil Na.du Payme~>t cf Salaries (Amend inent) Act, 1494, i s  hereby T a n J  N 
repealed. 

(By order of' the Coven-or.) 
m 

A. K. RAJAN. 
Secretary to Govct'muetlt, L~IM D(>plr.l~~lc-nf. 

-- - .- 
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The following Act of the Tamil Nsdu Legislative Assembly received the 
as sent of 11ie Governor on l he28tl1 OctoF er 1997 and is hereby published for 
general info1 malion :- 

ACT No. 52 OF 1997 

.- An Acj further to amend the Tamil Nadu Payment oj ,"-bries Act, 1951. 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the 
Fcrty-eighth Year of the Republic of India as follows :- 

1. (I)  This Act may be called the Tamil Nadu Payment of Salames Shorttitle 
(Second Amendment) Act. 15\97. and' 

commence- 
ment. 

(2) It sl~all be deemed to have come into forze on the 1st day of April 1997. 

lamil Nadu 
Act XX at' 
1251. 

2. Section 3 of the Tamil Nadu Payment of Salaries Act, 1951 (hereinafter Amendment 
referred to as the principal ,Act) shall be renvmbered as sub-section (1) of that section of s d o n  3. 
and after sub-section (1) as so renumbered, the following sub-section shall be added. 
namely :- 

I 

"(2) There shall be  aid to the Chief Minister and to each of the other 
Ministers who are members of the Governor's Corncil of Ministers, a compen- 
satory allowance of two thousand rupees per mensem.". 

3. In section 4 of the principal Act, after sub-section (2), the following sub- Anaaadment 
section shall be added, namely :- of section 4. 

"(3) There shall be paid to the Speaker and Deputy Speaker, a compensatory 
allowance of two thousand rupees par mensem.". 

4. Jn section 6-A of the principal Act, aftsr s~b-sectioa (2), the following ' Amendment 
sub-section shall be added, namely :- of section 

6-A. 

"(3) Thtie sha:l Ce ; :.:? +? the Leader of the Opposition and Chief Govem- 
merit Whip in the Legislative Assembly, a, compensatory allowance of two thousand 
rupees per mensem.". 

5. In section 12 of the principal Act, in sub-section (1-A), for the expression Amendment 
"one tho usand and five hundred rupees", the expressi~n "three thousand and five of section 12. 
hundred rupees" shall be substituted. 

6 .  J n  section 12-B of the principa1 Act, - Amend rnent 
of section 

12-B. 
( I )  in sub-section (11, for the expression "eight hundred rupees", the 

expression "one thoosand tws hundred and fifty rupees". shall be substituted ; 

(2) in the first proviso to sub-section (I), for the expression "one thousand 
alld five hundred rupees", the expression "two thousand and five b d r c d  rupeas" 
shall be substituted. 

i (By ardtr ot the Governor.) 

A. R. RAJAN, 
Secretary to Gever urncut. Law Ilc~artment. 

- I - - -  .- -- 
. 1 ,*'I (1NTED AND, PUBLBHfD BY T m  D l t l t m R  OF STArrIONl!!RY A& P A W T l h 3  -A1 ON 

@F lWl5 68VEIINMEW 6? TAMIL W A W .  
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The following Act of the Tamil Nadu Legislative Assembly received the assent 
- of the Governor on the lOth Deolmber 1998 and is hereby published for 

neral illformation :- 

ACT No. 40 OF 1998. 

An Act further to amend the Tamil Naclu Payment of  Salaries Act, 1951. 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Forty- . . 
ninth Year of the Repcrblic of Indih as follows :- 

1.  ( I )  Tllis Act may be called the Thmil Nadu Payment of Salaries (Amend- Short title anh 
ment) Act, 1998. commencement. 

(2) It shall b,o deemed to have come into force on the 1st day 01' June 1998. 

2. Fn section 3 of the Tamil Nadu Payment of Salaries Act, 1951 (hereinafter Amendment ot 
referred to as the principal Act). in sub-section(2), for the expression "two thousand section 3. , . 

rup>es", the expizssion "three thousand rupees" shdl be substituteri. 

3. In section 4 of the principal Act,in sub-section (3), for tlie exprcssion "two 
thousand rupzes", the expression "three thousana rupees" shall be substituted. 

4. In  section \I-A of the principal Act, in subcection (3), for tkt: expression 
% "two thousand rupees", the exp.ession "three thousand rul'ees" shi.11 be substituted. 

1 16 5. i n  section 12 of the l~rincipal Act, - 
@ '(1) in sub-section (I-AA), for the expression "six hundred a r d  twenty-five 

rupees" in two places where it occurs, the expression ''eight Iiui~dred anti seventy- 
five rupees" shall be substi!uted ; 

Amendment of 
section 4. 

Amendment ,of 
secticn %-A.,: 

A tile11d mcnt 01 
se~tion 12. 

(2) in sub-section (?-A), for the exprcssion "two hundred and fifty 1.upeesv, 
the expression "Eve hundred rupees" sha il be s iibsiitti~~ci ; 

(3) in sup-section (2-AA), for the expression "fifty tho~isantl rupees", the 
expression "one Jakh 1up:es" shall be suh7tituted ; 

(4) in sub-se~tioo (4-B), tor thc expression "one tl?ous~,nd two hundred and 
f~f ty  rupet;~", the expression "omc Ihbusand seven hundred and fifty rupees" shall 
be substituted. 

6 .  In section 12-l3 of the principal Ailt, in  sub-section (I),%- Amendment of  
secllcn 12-B 

(1) for the exp~ession "one thousand two kindred and f i f ty  rupces", the 
expression "three il?uu~-n(! rupee!;' shall bc sub~t~tuted 5 

(2) i n  the first proviso, for the expression "two thouitin. and five hundred 
rupees", the expression "five thousand rupees" shall be su bstit~lted ; I 

E I 

1 (3) in the second proviso, lor the expression "Pi ovidcd further that", the 
$ tollowlog mai l  be su bst~tuted, namely :- 

'"Provide.~ further that where any person has served either as E h l e n ~ b ~ r  of 
the Legislative ~sserrrbly 01. as a Member o f  the Lcgisl~tivc Co~ncil  or clf both for 
a period less thar, one year, there sball be paid to him a pension ot two thousand 
rupees per mensem : 

Provrcied also thatN. 

(By order of tho Governor.) 

A. K. RAJAN, 
Secretary to Government, 

Law Department. 
- -- 

PRrNIED AND PUBLISHED BY THE DIRECTOR OF STATIONERX AND PRINTING, CHENNAI 
ON BEHALF OP THE GOVERNMENT OF TAhIlL NADU 
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The following Act of the Tamil Nadu Le 'slative Assembly received the assent of 
the Governor on the 1st December 1 99 and is hereby published for general 
information :- 

rg 
ACT No. 41 OF 1999. 

An Act furtkcr to amend the Tamil Nadu Payment of Salaries Act, 1951. 

BE it enacted by the Legislative Assembly of tha State of Tamil Nadu in the 
Fiftieth Year of the Republic of India as follows : -- 

1. (1) This Act may be cded the Tam3 Nadu Paymant of Salaries (Amend- Short title and 
mcnt) Act, 1999. .do~nmmcb 

mmt. 

(2) It shall be deemed to have come into force an the 1st day of April 1999. 

2. In d o n  12 of the Tamil Nadu Payment of Salaries Act, 1951 (- Amendment 
951. inafter referred to as the cipal Act), in sub-section (4-B), for the expression of section 12, 

" one thousand seven hun tr ed and fifty rupees ", the expression '( two thousand 
seven hundred and fifty rupees )' shall be substituted. 

I 

5. In section 12-A of the principal Act, in sub-section I), for the expression Amendment 
66 ten thousand r u p  ", the expression m e n  thousan6 rupees " shall be of Joolion 1 2 - ~ .  
substituted. 

4. In section 12 -B of the principal Act,- Amendmoat 
of d o n  12-Be 

(1) in sub-section (I),- 

(a) for the expression '' three thousand rupees", the expression " five 
thousand rupees shall be substituted ; 

(b) the first proviso shall be omitted ; 

(c) in the second proviso, for t n ~  ~xpmsion " two thousand rupees ", 
the expression fi three thousand rupees shall be substituted ; 

(2) after sub-section (2-A), the following sub-s&tion s h d  be inSertcd, 

"(TB) Ib day person entitled to pension under this section dhq the 
family of such pcrac. be entitled to receive fif€y per cent of such p s i o n  subja 
to such conditions .tiy be prescribed. 

EX anarior.. -For the purposes 6f this subaectiao, in the casq of person 
who is entit P' ed to pension under this sub-scction, 'family' means-- 

(i) wife in the cnst of a male person or husband in the case of a female 

(hi aao who has not attained the age of twenty oae years and unmarried 
d a u w  who has not attained the age of twenty four years inchmng such son and - .  
daughter adapted kgdy ; 

(52 father and mother in the case of unmamed pmn?.;  

(3) in Em(rmatiod, the expression " and not more than fire ycrrs" 
shall be omittad ; 

(4) Explanation-I1 shall be omitted. 

(By orcier of the Governor) 

K. PARTHASAMTHY, 
S&caetaiay to Government, 

i;an Department. 
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I 
t 

~ n f o r m a ~ o n  - 

4C'T No. 36 OF 2000. 

An .4c1 f lu  rl~c'i l o  ,IIIIL,II(/ ~ I I C  1'(1111i/ N ( ~ ( i i l  P(I\ I I ~ C I I ~  of J(I/(II.ICY ,4c1 19.51 

131 ~t enacted by the I c g ~ \ l ~ t ~ \ e  A$\emhly of the State ol I 'lrn~l bad11 In the 1 ~ft>-f i i s t  
Yea1 of the liepublic of 1 1 1 ~ 1 1 ~  1011o\v\ 

\ho11 ~ I I I L  ~ 1 1 d  1 ( I )  r l h ~ s  Act rna) bc c'~lled thc I ~ n i ~ l  " c ~ t l u  I',~yrnc~it ol S a l ~ ~ ~ e s  ( A m c n d ~ n c r ~ t )  
C ~ I ~ ~ I ~ C I I L C  Act, ZOO0 
niclil 

( 2 )  ( I )  hc~t1011 ; 411,111 hc t l c~ .mc~l  10 ha\ c comc 111to t o ~ c e  on the 15th day ot  
N o \  elllhcl 1') ')O. 

( 1 1 )  Sub- scc t~o~ i ,  ( 2 )  d n ~ i  ( 3 )  of 4t'C11011 1 \ha11 hc iiccmed to have conic ~ n l o  
f o ~ c e  o n  tlie 1st d ~ y  ot  June 2000 

A I ~ C I I ~ I I I L I I I  01 2 In \ c c t ~ o n  I? o l  l l i ~ *  I , lm~l  Nadii P'lyrnent of S ~ l a ~ ~ e q  Act. 1951 (heteinafter I . , I ~ , , I  v ~ ~ i , ,  tC: 
aectron 17 ~ e l i . ~ ~ e d  to J \  thc p~ I I ~ L I ~ J I  l e t ) .  

( 1 )  aftet sub-scct~on (3) .  the fo l low~ng sub-sect~on shall be ~nserted,  namely - 

( 2 )  after sub-section (4-C).  the fo l low~ng sub-section shall be Inserted, namely:? I 
"(4-1)) k vel y V c m b e ~  of  the I~eg i s l a t~ve  Assembly who does not hold any of 

the offices ~ e f e r ~ e d  to ~n section5 3. 4,  6 and 6-A shall be entitled to recelve a 
con5olidated a l l o ~ a n c e  of lupees t n o  thousand per mensem towards the payment by 
such Menibel to Jn attendant w h o  ~ c n d e r g  assistance to h~ni."; 

( 3 )  11, strh-scct~on ( 5 ) .  to1 the cxpresslon "the postal allowance ~c fe r rcd  to 111 

s u b - s e ~ t ~ o n  I I-)\ I) ,ind the tclcpliont. allo\'iance ~ e f e r ~ e d  to In sub-sect~on (4-B)". the 
e\plcs>lon "the p o , t ~ l  ~ l lo \ \ , i nce  ~ t . f - t . ~ ~ e d  to I r i  sub-sect~on ( I - A A ) ,  thc telrplione 
allo\\.ancc I <  fr.r~c.cl 10 111 \ L I ~ - S ~ C I ! ( > I I  (4-l3) and tlie conwl~da ted  a l l o ~ ~ a n c e  ~ e f e r r e d  to 
In sub-scct~on (J -1 ) )  s i i ~ l l  be subst~tutcd 

: Atncridmrnt 01' 3. In section 12-It o l ' t l~e  principal Act, aticr- sub-section ( 2 - R ) .  the f'ollo\ving sub- 
' scctron I2 - I3 .  section shall he 111scrted. n;imrly: - -  

" ( 2  ( ' )  \! l i t .~~ . .  O I I  0 1  ;tl'tcl- 111~. 1'111 ~1:1\ of'Novc.rnIlc~. 1900. any \lc.mhcr o f  tlle 
L,cg~slat~\ .c Assc~rlhI) dlc.\ I)i.ti)~.c, ~ I I c ~  c\1,11.), 0t'tI1c Ic.1.111 01'11is ol'l'icc. the l i ~ r ~ l ~ l y  ~ I ' s u i i ~  

, . 
Member- shill1 hc cnt~tlcc! to rec:cl\c ;i farnily pensio~i c~f'l-~!i~wstt~o thotisanJ a114 ! - j \ c  

hundred pei rncilsern 

E x p l t r t ~ t r r ~ o ~ r .  l o r  the purposcs of 1111s sub-sect~on. tlie wort1 ' fanl~ly '  shall have 
the same meaning assigned to it in sub-section (2-B).". 

(By order of  the Governor) 

K. YARTHASARATHY, 
Srcr.et~t:v to Goverrtmrnt. 

Ltrtt- Depcrrtment. 
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The following Act of the Tam11 Nadu Legislative Assembly recgived the asser,t 
of the Governor on the 9th May 2005 and is hereby published for general 
information:- 

1 ACT No. 5 OF 2005. 

I An Act further to amend the Tamil Nadu Payment of  Salaricls Act, 1951. 

6E it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-sixth Year 
of the Republic of India as follows:- 

1. (1) This Act may be called the Tamil Nadu Payment of Salaries (Amendment) Act, 
2005. 

(2) All Sections except Section 6 shall be deemed to have com'e into force on the 
15th day of September 2001. i 

(3) Section 6 shall be deemed to have come into force on 
2005. 

Tam11 Nadu Act 2. In Section 3 of the Tamil Nadu Payment of Salaries Act. 1951 
xX of l95'. to as the principal Act),-- 

(a) in sub-section (2), for the expression "three thousand rupees", the expression 
"six thousand rupees" shali be substituted; 

I (b) after sub-section (2), the following sub-section shall be added. namely:- 

"(3) There shall be paid to the Chief Minister and to each of the other Ministers 
who are members of the Governor's Council of Ministers,-- 

(a) a contingency allowance of three thousand rupees per mensem: and 

I (b) a constituency allowance of two thousand rupees per mensem.". " 

I 3. In Section 4 of the principal Act,- 

( a )  in sub-section (2), for the expression 'six thousand and five hundred rupee4', 
the expression "seven thousand rupees" shall be substituted: 

,(b) in sUb-seefion (3), for the expression "three thousand rupees", the expression 
"six thousand rupees" shall be substituted; 

(c) after sub-section (3), the following sub-section shall be added, namely:- 

I "@)(a) There shall be paid to She Speaker,- 

! 0)  a .oan!ingmcy allowance of thres thousand tupees per mensem; andl 

i f l )  a amstMmq akwance of two thousand rupees per mensem. 

I (b) There shd be pdd b The Deputy Speaker,- 
I 

(i) a contingency allowance of two Ehousand and five hundred rupees 
per mensem; and 

(ii) a constituency a(lowance of two thousand lupees per mensem.". 

i 4. In Section 6-A of the principal Act,- 

(a) in sub-section (I), for the expression 'six thousand and five hundred rupees", 
the expression 'seven thousand rupees" shall be substituted; 

(b) in sub-section (2), for the expression "six thousand and five hundred rupees", 
the expression 'seven thousand ~ p e e s "  shall be substituted; 

(c) in sub-section (3). for the expression 'three thousand rupees", the expression 
'six thousand rupees" shali be substituted; 

( d )  after sub-section (3). the following sub-section shall be added, namely:- 

'(4) There shall be paid to the Leader of the Opposition and Chief Government 
WHip in the Legislative Assembly,-- 

Short title and 
commence- 
ment. 

Amendment of 
Section 3. 

Amendment 
of Section 4. 

Amendment of 
Section 6A. 
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I 
I .  
' ( i t  s co!lrinyenc:/ ~lictvvance of two thoitsand and live hundred rupees 

(?er menr,ern: ;,nd 

(I:) in sub.secnort ; I-M). I131 the expressaon " a constituency allowance of eight 
h~~ndred adld seventy ftve rtrpees pzr rnerisern and a postal allowance of e~ght hundred 
and seden!y five rupees !?rr mensem", the expresston " a constituency allowar~ce of two 
thousaqtl iur)ees per rrlensum and a po~td l  ailowaf~ce of one klrousand and f~vo hundred 
rupees per rnensem" shal: be sub:;tt;utcd; 

(6i) a cot~s!tl~~eri.y ; r I l~~mice c f two thousand rupees pci rr~ensem." !' 

(L.) cn sub-secti:~~: (2-A). for the expression "fwe hufidred rupees". !he cx;)rosston 
"one thousalid rupees' sFtell bc ~uh:iitlutsd, 

Amendment ot 5. In S~:C:!CJ~I 12 of rho prii~c!pal Act,-- 
sec:ton 12 

( a )  :I silb.section !I-!\), ICI the expresston "three thousand and five hundred 
rupees". the expresston "fcur thousarid r~raees" shall be substituted; P 

- - 
( d )  in sub-section (d-B), ~ O I  Itit? expressioti "two thoil~anif seven hundred and fifty 

rupees", the expression "four thousand rupees'' shall he substttuted; 

I 

(e)  in scb-:section 44-01, for tho expresston "rupees tV(10 thousand", the expression 
"rupees twc) thousand and five hundred shall be substituted. 

Ainendment of , 6. In Scr:tion 12-R of the princ:i/~I Act. in sub-section (1). tor the oxpression .ftvc 
sectlor1 12-0. thousand rupees", Ule expression 'six thousnnd rupees" shall be substituted. 

(By order of the Governor) 

L. JAYASANKARAN, 
Secretary to Government; . 

Law Department. 

- 
?RIMED AND PUBLISHED BY THE COMMSSIONER OF STATIONERY AND PRINTIM. CHENNU 

ON BEHALF OF THE GOVERNMENT OF TAMIL NADU 
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The following Act of the Tamil Nadu Legislative Assembly received the assent of 
the Governor on the 11th September 2006 and is hereby published for general 
information:- 

ACT No. 24 OF 2006. 

An Act further to amend the Tamil Nadu Payment of Salaries Act, 7957. 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-seventh Year 
of the Republic of India as follows:- 

Short title and 1. (1)  Thi's Act may be called the Tamil Nadu Payment of Salaries (Amendment) 
C~rnmence- Act, 2006. 
ment 

i2) It shall hs dremed to have come into force on the 1st day of April 2005. 

Amendment oi 2. 'ln section 12.B of the Tamil Nadu Payment of Salaries Act, 1951, in TarnilN; 
section 12-5 sub-sect~on (2-C), for the expression "rupees two thousand and five hundred per mensem". Act X 

the expres:;ion "rupees three thousand per mensem" shall be substituted. 1951 

(By order of the Governor) 

S. DHEENADHAYALAN, 
Secretary to Government in-charge, 

Law Department. 
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The followrng Act of the Tam11 Nadu Leglslatlve Assembly recelved the assent of the 
Governor n the 14th December 2006 and IS hereby published for general ~nforrnatlon - I I 

ACT No. 31 OF 2006 

,4n ct further to amend the Tamil Nadu Payment of Salaries Act, 1951. 4 
BE ~t en;)cted by the Leg~slatlve Assembly of the State of Tam11 Nadu In the 

Fifty-sevqnth Year of the Republlc of lndla as fo4lows:- 

Short t~ t le  and 1. : I)  Thls Act may be called the Tam11 Nadu Payment of Salaries (Second 
Commence- Ameridment) Act, 2006. 
rnent 

(2) : It shall be deemed to have come Into force on the 1 st day of September 2006 

Amendment of 2. In section 3 of the Tamil Nadu Payment of Salaries Act, 1951 (hereinafter referred Tarn~lt 
sectjon 3. to as the ~rincipal Act),-- Act X 

1951 
(1) in sub-section (2), for the expression "six thousand rupees per mensem", :he 

expression "eight thousand rupees per mensem" shall be substituted; 

(2) In sub-sectlon (3), in clause (b), for the expression "two thousand rupees per 
rnen:;emV, the expression "four thousand rupees per rnensern" shall be substituted. 

Amendment of 3. In scctlon 4 of the principal Act.- 
sect~on 4 .  

(1) in sub-section (3), for the expression "six thousand rupees per mensem", the 
exp~l?ssion "eight thousand rupees per rnensem" shall be substituted; 

(2) in sub-section (4),-- 

(a) in clause (a), In sub-clause (li), for the expressiori "two thousand rupees 
per inensem", the expression "four thousand rupees per mensem" sllall be substituted. 

(b) in clause (b), in sub-clause (ii), for the expression "two thousand rupees 
per mensern", the expression "four thousand rupees per mensem" shall be substituted. 

Amendment nf 4. In seation 6-A of the principal Act,- 
section 
6-A. 

(1) in sub-section (3), for the expression "six thousand rupees per mensem", the 
expression "eight thousand rupees per rnensern" shall be substituted; 

(2) in sub-section (4), in clause (ii), for the expression "two thousand rupees per 
mensem", the expression "four thousand rupees per mensem" shall he substituted. 

Amendment of 5. In section 12 of the principal Act,-- 
sectlon I:! 

(1) in sub-section (?-A), for the expression "four thousand rupees per nlensem", 
the expression "six thousand rupees per rnensem" shall be substituted; 

(2) in sub-section (I-AA), for the expression "two thousand rupees per mensem", 
the expression "four thousand rupees per rnensern" shall be substituted. 

(By order of the Governor) 

S. DHEENADHAYALAN, 
Secretary to 'Government-in-charge. 

Law Departmerrt. 



the Governor on the 4th November 2007 and is hereby published for general 
information:- 

ACT No. 31 OF 2007. 

A n  Act further to amend the Tamil Nadu Payment of 
Salaries Act, 1951. 

BE it enacted by the Leglslstive Assembly of the State of Tamil Nadu in the 
Fifty-eighth Year of the Republic of India as follows:-- 

1. (1) This Act may be called the Tamil Nadu Payment of Salaries (Amendment) 

(2) It shall be deemed to have come into force on the 1st day of April 2007. 

2. In section 12 of the Tamil Nau Payment of Salaries Act, 1951 (hereinafter 
referred to as the principal Act),- 

(1) after sub-section (4-D), the following sub-section shall be inserted, 

"(4-E) Every Member of the Legislative Assembly who does not hold any 
of the offices referred to in sections 3, 4, 6 and 6-A shall be entitled to receive 
a vehicle allowance of rupees five thousand per mensem."; 

(2) in sub-section ( 5 ) ,  for the expression "and the consolidated allowance 
referred to in sub-section (4-D)", the expression "the consolidated allowance referred 
to in sub-section (4-D) and the vehicle allowance referred to in sub-section (4-E)" 
shall be substituted. 

3. In section 12-A of the ~r inc ipa l  Act, irl sub-section ( I ) ,  for the expression 
"fifteen thousand rupees", the expression "twenty thousand rupees" shall be 
substituted. 

4. In section 12-8 of the principal Act,-- 

(1) in sub-section (I),- 

(a) for the expression "six thousand rupees per mensem", the expression 
"seven thousand rupees per mensem" shall be substituted; 

(b) in the second proviso, for the expression "three thousand rupees", 
the expression "four thousand rupees" shall be substitued; 

(2) sub-section (2-8) shall be renumbered as clause (i) of that sub-section 
and after clause (i) as so renumbered and before the Explanation thereunder, the 
following clause shall be ~nserted namely:- 

"(ii) If there is any increase in pension by virtue of this section, the family 
referred to in clause (i) shall also be entitled to receive fifty percent of such increase 
in pension with effect from the date from which such increase in pension under 
t h ~ s  section IS given effect to."; 

"(2-80) Where any person entitled to pension u ider  sub-section (1) died 
before the 1st day of April 1999, the family of such member shall be entitled to 
receive a family pension of rupees three thousand per mensem. 

Short title and 
commence- 
ment. 

Amendment 
0 f 
section 12. 

Amendment 
of section 
12-A. 

Amendment 
of section -- 

12-6. 
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Ex@lanatinn.-For the purposes of this sub-section, the word 'family' 
shall have the same meaning assigned to it in sub-section (2-8)."; 

(4) in sub-sectior~ (2-C), for the expression "rupees three thousand", the 
expression "rupees three thousand and five hundred" shall be substituted. 

(By Order of the Governor) 

S. DHEENADHAYALAN, 
Secretary to Government-in-charge, 

Law Department. 



The following Act DT the Tam11 Nadu Legislative Assembly received the assent of 
$he Gowiernor on 'the 17th February 2008 and IS hereby pubiished for general 
~rlnformat~on.-- 

ACT W. 6 OF 2008. 

An Act &rCkw 16 amend the Tamil Nadu Payment of Salaries Act, f95f.  

BE I I ~  enaded by thee   leg is la ti are Assembly of the Slate of Tamil Nadu in the 
F~ifty-m~nth Year of 'the Republic of India as follows:- 

1. (1 $ Ths Act 'may be called the  Tamil Nadu payment of Salaries (Amendment) Shm tine and 
AcU, MOB commence- 

mnt.  
(21) 11% shalll !be deemed to have come into force on the 1: 1 day of 

CBcmhetaer 2lOD7. 

2 .  In secton 12-8 of the Tamil Nadu Payment ot Salaries Act, 1951, after Amendment of 
sulb-sechon (2-C), the fn14owing sub-section shall be inserted, namely:- sect~on 12-8. 

"'(2-CC] (i) Where, before the 15th day of November 6996. any Member 
of Illhe Ls~~islla@iwe Assembly d i d  before the expiry of term of his office; 

[il~i] Where. on or before the 31st day of October 1986. any 
Meannlkr of me Legisllalbiwe Council died before the expiry of the term of his office; 

8he family of such member shall be entitled to receive a family pension of rupees 
three thmwsand a7hd hundred per meosem. 

bExplan,aB~mv.--IFor the purposes of this sub-section, the word 'family' shall have 
t!he same ,meaning assigned to it in sub-section (2-B).". 

(By order of the Governor) 

S.  DHEENADHAYAIAN. 
Secretary to Government-in-charge. 

Law Department. 

f.I{INEl) AM) l'UtU.1SHED nY THE CXXllMlSSlONER OF STATIQNf RY AND PRINTING, CHENNAI 
ON OEHALF OF THE GOVERNMENT OF TAMIL NADU 

TP-iV-2 EX. (481-2 
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The following Act of the Tam11 Nadu Leg~slative ~ s s c m b l y  roce~ved tht. assent 
of the Goverrlor on the 28th November 2008 and IS hereby publ~shed for 
general infor1nation:- 

ACT No. 47 OF 2008. 

An Act further to amend the Tamil Nadu Payment of Salaries Act, 7957 

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-ninth 
Year of the Republic of India as follows:- 

Short title and 1. (1) This Act may be called the Tamil Nadu Payment of Salaries (Second 
commence- Amendment) Act, 2008. 
ment. 

(2) It shall be deemed to have come into force on the Is' day of April 2008. 

Amendment of 2. In section 3 of the Tamil Nadu Payment of Salaries Act, 1951 (hereinafter Tamil Nr;, t 
section 3. referred to as the principal Act),- Act XX s 

1951 
(1) in sub-section ( l ) ,  for the expression "seven thousand rupees per mensem" 

the expression "eight thousand rupees per ,mensemH shall be substituted; . 
(2) in sub-section (2), for the expression "eight thousand rupees per mensem", 

the expression "ten thousand rupees per inensem" shall be substitirled, 

(3) in sub-sf ction (3),- 

(a) in clause (a), for the expression "three thousand rupees per mensem", 
the expression "four thousand rupees per mensem" shall be substituted; 

. (b) in clause (b), for the expression "four thousand rupees per rnensem", 
the expression "five thousard rupees per mensem" shall be substltuted. 

Amendment of 3. In section 4 of the principal Act,- 
section 4. 

(1) in sub-section (I), fc r the expression "seven thousand rupees per mensem", 
the expression "eight thousand rupees per mensem" shall be substituted; 

(2) in sub-section (2), for the expression "seven thousand rupees per mensem", 
the expression "eight thousand rupees per mensem" shall be substituted; 

(3) in sub-section (3), for the expression "eight thousand rupees per mensem", 
the expression "ten thousand rupees per mensem" shall be substituted; 

(4) in sub-section (4),- 

(1) in clause (a),- 

(a) in sub-clause (i), for the expression "three thousand rupees per 
rnensem", the expression "four thousand rupees per mensem" shall be substit~ted; 

(b) in sub-clause (ii), for the expression "four thousand rupees per 
rnensem", the expression "five thousand rupees per mensen" shall be substituted; 

(2) in clause (b),- 

(a) in sub-clause (i), for the expression "two thousand and five hundred 
rupees per meiisem", the expression "three thousand and five hundred rupees per 
rnensem" sh;ll be subst~tuted; 

(b) in sub-clause (ii), for the expression "four thousand rupees per 
mensem", the expression "five thousand rupees per mensem" shall be substituted. 

Amendment of 4. In section 6-A of the principal Act,- 
section 6-A. 

(1) in sub-section ( I ) ,  for the expression "seven thousand rupees per mensem", 
the expression "eight thousand rupees per rnensem" shall be subst~tuted, 

(2) in sub-section (2), for the expression "seven thousand rupees per mensem", 
the expression "eight thousand rupees per mensem" shall be subst~tuted, 



(3) In sub-section (3), for the expression "e~ght thousand rupees per mensem", 
the expression "ten thousand rupees per rnensem" shall be subst~tuted, 

(4) In sub-section (4),- 

(a) in clause (i), for the expression "two thousand and five hundred rupees 
per mensem", the expression "three thousand and five hundred rupees per mensem" shall 
be substituted; 

(b) in clause (ii), for the expression "four thousanc, rupees per mensem", 
the expression "five thousand rupees per mensem" shall be substituted. 1 .  

5. In section 12 of the principal Act,- Amer dment of 
section 12. 

(1) in sub-section (I), in clause (a), for the expression "two thousand rupees . 
per rnensem", the expression "three thousand rupees per mensem" shall be substituted; 

(2) in sub-section (I-A), for the expression "six thousand rupees per mensem", 
the expression "seven thousand rupees per rnensem" shall be substituted; 

(3) in sub-section (1-AA), for the expression "a constituency allowance of four 
thousand rupees per rnensem and a postal allowance of one thousand arid five hundred 
rupees per rnensern", the expression "a constituency allowance of five thousand rupees 
per rnensern and a postal allowance of two thousand and five hundred'rupees per mensem" 
shall be substituted; 

(4) in sub-section (4-B), for the expression "four thousand rupees per mensem", 
the expression "five thousand rupees per mensem" shall be substituted. 

6. In section 12-8 of the principal Act,- Amendment of 
section 12-B. 

(1) in sub-section (I), for the expression "seven thousand rupees per mensem", 
the expression "eight thousand rupees per rnensem" shall I J ~  substituted; 

(2) in sub-section (2-C), for the expression "three thousand and five hundred 
rupees pPr mensern", the expression "four thousand rupees per mensem" shall be 
substituted; 

(3) in sub-section ('2-CC), for the-expression "three thousand and five hundred 
rupees per rnensem", the expression "four thousanc' rupees per mensem" shall be 
substituted. 

(By order of the Governor) 

S. DHEENADHAYALAN, 
Secretary to Government, 

Law Department. 
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Short title
and
commence-
ment.

Amendment of
section 3.

Tamil Nadu
Act XX
of 1951.

An Act further to amend the Tamil Nadu Payment of
Salaries Act, 1951.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Sixtieth
Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Payment of Salaries (Amendment)
Act, 2009.

(2) It shall be deemed to have come into force on the 29th May 2009.

2. In section 3 of the Tamil Nadu Payment of Salaries Act, 1951,
for the expression “the Chief Minister”, in three places where it occurs,
the expression “the Chief Minister, Deputy Chief Minister” shall be
substituted.

The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 3rd August 2009 and is hereby published for general information:—

ACT No. 13 OF 2009.

(By order of the Governor)

S. DHEENADHAYALAN,
Secretary to Government,

Law Department.
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Short title and
commence-
ment.

Tamil Nadu
Act XX of
1951.

The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 22nd January 2010 and is hereby published for general information:—

ACT No. 1 OF 2010.

Amendment of
section 12.

An Act further to amend the Tamil Nadu Payment of Salaries Act, 1951.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Sixtieth
Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Payment of Salaries (Amendment)
Act, 2010.

(2) It shall be deemed to have come into force on the 1st day of April 2009.

2. In section 12 of the Tamil Nadu Payment of Salaries Act, 1951 (hereinafter referred
to as the principal Act),—

(1) in sub-section (1), in clause (a), for the expression “three thousand rupees per
mensem”, the expression “eight thousand rupees per mensem” shall be substituted;

(2) for sub-section (4), the following sub-section shall be substituted, namely:—

“(4) Subject to such conditions and during such period as may be determined by
rules made by the State Government,—

(a) every Member referred to in sub-section (1) and members of his family;

(b) every person who had been a Member of the Legislative Assembly or of the
Legislative Council or of both, but ceased to be such Member at any time and members of
his family; and

(c) the members of the family of the deceased Member of the Legislative
Assembly or of the Legislative Council or of both;

shall be entitled free of charge to accommodation in the hospitals maintained by the State
Government and also to medical treatment.”;

(3) in sub-section (4-E), for the expression “rupees five thousand per mensem”,
the expression “rupees twenty thousand per mensem” shall be substituted.

3. In section 12-B of the principal Act,—

(1) in sub-section (1),—

(a) for the expression “eight thousand rupees per mensem”, the expression
“ten thousand rupees per mensem” shall be substituted;

(b) the expression “for one term” at the end shall be omitted;

(c) the second proviso shall be omitted;

(2) sub-section (2-BB) including the Explanation thereunder, sub-section (2-C) and
sub-section (2-CC) including the Explanation thereunder shall be omitted;

(3) the Explanation – I shall be omitted.

(By order of the Governor)

S. DHEENADHAYALAN,
Secretary to Government,

Law Department.

Amendment of
section 12-B.
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An Act further to amend the Tamil Nadu Payment of
Salaries Act, 1951.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Sixty-first
Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Payment of Salaries
(Second Amendment) Act, 2010.

(2) It shall come into force at once.

2. In section 12 of the Tamil Nadu Payment of Salaries Act, 1951, in
sub-section (2-AA), for the expression “one lakh rupees”, the expression
“two lakh rupees” shall be substituted.

Short title and
Commence-
ment.

Tamil Nadu Act
XX of 1951.

Amendment of
section 12.

The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 26th November 2010 and is hereby published for  general
information:—

ACT  No. 31 OF 2010.

(By order of the Governor)

S. DHEENADHAYALAN,
Secretary to Government,

Law Department.
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Short title and
commence-
ment.

An Act further to amend the Tamil Nadu Payment of Salaries Act, 1951.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Sixty-second  Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Payment of Salaries
(Amendment) Act, 2011.

(2) It shall come into force on such date as the State Government may,
by notification, appoint.

2. In section 12-B of the Tamil Nadu Payment of Salaries Act, 1951, in
sub-section (2-B), in clause (i), for the expression “dies”, the expression “dies or
disappears leaving his family” shall be substituted.

Tamil Nadu
Act
XX of 1951.

Amendment of
section 12-B.

The following Act of the Tamil Nadu Legislative Assembly received the assent of
the Governor on the 24th September 2011 and is hereby published for general
information:—

ACT  No. 21 of 2011.

(By order of the Governor)

G. JAYACHANDRAN,
Secretary to Government,

Law Department.
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The following Act of the Tamil Nadu Legislative Assembly received the assent of
the Governor on the 9th February 2012 and is hereby published for general
information:—

ACT  No. 2 of 2012.

An Act further to amend the Tamil Nadu Payment of Salaries Act, 1951.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Sixty-third
Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Payment of Salaries (Amendment) Act,
2012.

(2) It shall be deemed to have come into force on the 1st  day of September 2011.

2. In section 3 of the Tamil Nadu Payment of Salaries Act, 1951 (hereinafter
referred to as the principal Act), in sub-section (3), in clause (b), for the expression
“five thousand rupees per mensem”, the expression “ten thousand rupees per mensem”
shall be substituted.

3. In section 4 of the principal Act, in sub-section (4),—

(1) in clause (a), in sub-clause (ii), for the expression “five thousand rupees
per mensem”, the expression “ten thousand rupees per mensem” shall be substituted;

(2) in clause (b), in sub-clause (ii), for the expression “five thousand rupees
per mensem”, the expression “ten thousand rupees per mensem” shall be substituted.

4. In section 6-A of the principal Act, in sub-section (4), in clause (ii), for the expression
“five thousand rupees per mensem”, the expression “ten thousand rupees per mensem”
shall be substituted.

5. In section 12 of the principal Act, in sub-section (1-AA), for the expression
“five thousand rupees per mensem”, the expression “ten thousand rupees per mensem”,
shall be substituted.

6. In section 12-B of the principal Act, in sub-section (1), for the expression
“ten thousand rupees per mensem”, the expression “twelve thousand rupees per mensem”
shall be substituted.

(By order of the Governor)

G. JAYACHANDRAN,
Secretary to Government,

Law Department.

Short title and
commence-
ment.

Amendment
of section 3.

Tamil Nadu
Act
XX of 1951.

Amendment
of section 4.

Amendment
of
section 6-A.

Amendment
of section 12.

Amendment
of
section 12-B.
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The following Act of the Tamil Nadu Legislative Assembly received the assent 
of the Governor on the 24th January 2018, and is hereby published for 
general information:—

ACT No. 1 OF 2018.

 An Act further to amend the Tamil Nadu Payment of Salaries Act, 1951.

 BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the 
Sixty- eighth Year of the Republic of India as follows:—

Short title and 
commencement.

1. (1) This Act may be called the Tamil Nadu Payment of Salaries (Amendment) 
Act, 2018.

  (2) It shall be deemed to have come into force on the 1st day of July 2017.

Amendment of 
section 3.

2. In section 3 of the Tamil Nadu Payment of Salaries Act, 1951 (hereinafter 
referred to as the principal Act),—

Tamil Nadu Act XX 
of 1951.

 (1)  in sub-section (1), for the expression “eight thousand rupees 
per mensem”, the expression “thirty thousand rupees per mensem” shall be 
substituted;

 (2) in sub-section (2), for the expression “ten thousand rupees per 
mensem”, the expression “fi fteen thousand rupees per mensem” shall be 
substituted;

 (3)  in sub-section (3),-

  (a) in clause (a), for the expression “four thousand rupees per 
mensem”, the expression “ten thousand rupees per mensem” shall be 
substituted;

  (b) in clause (b), for the expression “ten thousand rupees per 
mensem”, the expression “twenty-fi ve thousand rupees per mensem” shall be 
substituted.

Amendment of 
section 4.

3. In section 4 of the principal Act,- .

 (1) in sub-section (1), for the expression “eight thousand rupees per 
mensem”. the expression “thirty thousand rupees per mensem” shall be 
substituted;

 (2)  in sub-section (2), for the expression “eight thousand rupees 
per mensem”, the expression “thirty thousand rupees per mensem” shall be 
substituted;

 (3)  in sub-section (3), for the expression “ten thousand rupees per 
mensem”, the expression “fi fteen thousand rupees per mensem” shall be 
substituted;

 (4) in sub-section (4),-

  (i) in clause (a),-

   (a) in sub-clause (i), for the expression “four thousand rupees 
per mensem”, the expression “ ten thousand rupees per mensem” shall be 
substituted;
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   (b) in sub-clause (ii), for the expression “ten thousand rupees 
per mensem”, the expression “twenty-fi ve thousand rupees per mensem” 
shall be substituted;

  (ii) in clause (b),-

   (a) in sub-clause (i), for the expression “three thousand and 
fi ve hundred rupees per mensem”, the expression “seven thousand and fi ve 
hundred rupees per mensem” shall be substituted;

   (b) in sub-clause (ii), for the expression “ten thousand rupees 
per mensem”, the expression “twenty-fi ve thousand rupees per mensem” 
shall be substituted;

4. In section 6-A of the principal Act,- Amendment of 
section 6-A.

 (1) in sub-section (1), for the expression “eight thousand rupees per 
mensem”, the expression “ thirty thousand rupees per mensem” shall be 
substituted;

 (2)  in sub-section (2), for the expression “eight thousand rupees 
per mensem”, the expression “thirty thousand rupees per mensem” shall be 
substituted;

 (3) in sub-section (3), for the expression “ten thousand rupees per 
mensem”, the expression “fi fteen thousand rupees per mensem” shall be 
substituted;

 (4) in sub-section (4),-

  (a) in clause (i), for the expression “three thousand and fi ve 
hundred rupees per mensem”, the expression “seven thousand and fi ve 
hundred rupees per mensem” shall be substituted;

 (b) in clause (ii), for the expression “ten thousand rupees per 
mensem”, the expression “twenty-fi ve thousand rupees per mensem” shall 
be substituted.

5.  In section 12 of the principal Act,- Amendment of 
section 12.

 (1) in sub-section (1), in clause (a), for the expression “eight thousand 
rupees per mensem”, the expression “thirty thousand rupees per mensem” 
shall be substituted;

 (2)  in sub-section (1-A), for the expression “seven thousand rupees 
per mensem”, the expression “ten thousand rupees per mensem” shall be 
substituted;

 (3) in sub-section (1-AA), for the expression “ten thousand rupees 
per mensem”, the expression “twenty-fi ve thousand rupees per mensem” 
shall be substituted;

 (4) in sub-section (4-B), for the expression “fi ve thousand rupees per 
mensem”, the expression “ seven thousand and fi ve hundred rupees per 
mensem” shall be substituted;
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 (5) in sub-section (4-D), for the expression “rupees two thousand 
and fi ve hundred per mensem”, the expression “fi ve thousand rupees per 
mensem” shall be substituted;

 (6)  in sub-section (4-E), for the expression “rupees twenty thousand 
per mensem”, the expression “twenty-fi ve thousand rupees per mensem” 
shall be substituted.

Amendment of 
section 12-B.

6. In section 12-B of the principal Act, in sub-section (1), for the 
expression “twelve thousand rupees per mensem”, the expression “twenty 
thousand rupees per mensem” shall be substituted.

(By order of the Governor)

S.S. POOVALINGAM,
Secretary to Government,

Law Department.
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The following Act of the Tamil Nadu Legislative Assembly received the assent of 
the Governor on the 14th January 2019 and is hereby published for general 
information:—

ACT No. 1 OF 2019.

         An Act further to amend the Tamil Nadu Payment of Salaries  Act, 1951. 

      BE it enacted by the Legislative Assembly of the State  of Tamil Nadu in the Sixty-ninth 
Year of the Republic of India as follows:—

   1. (1)  This Act may be called the Tamil Nadu Payment of Salaries (Amendment) Act, 2019. Short title and 
 commence-

ment.

    (2) It shall  be deemed to have come into force on the 13th day of August 2018. 

Tamil Nadu 
Act  XX of 1951.

 2. After section 12-C of the Tamil Nadu Payment of Salaries Act, 1951, the following section 
shall be inserted, namely:-- Insertion of new 

section 12-D. 

     “12-D. Railway fare for former Members.—Every person, who had been a Member 
of the Legislative Assembly or the Legislative Council, shall be eligible for railway fare for 
his journey in two-tier air-conditioned class from his usual place of residence to Chennai 
for participating in the Independence day and Republic day Celebrations and for his return 
journey, subject to such conditions as may be prescribed:

     Provided that railway fare under this section shall not be paid to any former Member 
of the Legislative Assembly or the Legislative Council, who is in receipt of free railway pass 
issued by the Central Government or by any other authority for having been a Member of 
Parliament.”.

Tamil Nadu 
Ordinance 1 of 
2018.

     3.  (1) The Tamil Nadu Payment of Salaries (Second Amendment) Ordinance, 2018 is 
hereby repealed.

Repeal and 
savings.

Tamil Nadu 
Act XX of 
1951.

         (2) Notwithstanding such repeal, anything done or any action taken under the
Tamil Nadu Payment of Salaries Act, 1951, as amended by the said Ordinance, shall be 
deemed to have been done or taken under the said Act, as amended by this Act.

(By order of the Governor)

S.S. POOVALINGAM,
Secretary to Government,

Law Department.
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(By order of the Governor)

  C. GOPI RAVIKUMAR,
  Secretary to Government
  Law Department.

An Act further to amend the Tamil Nadu Payment of 
Salaries Act, 1951. 

Bඍ it enacted by the Legislative Assembly of the State of 
Tamil Nadu in the Seventy-fi rst  Year of the Republic of India as follows:—

Short title and 
commencement.

1.  (1)  This Act may be called the Tamil Nadu Payment of Salaries 
(Amendment) Act, 2020.

  (2) It shall  be deemed to have come into force on the 
27th day of May 2018.  

Amendment of 
section 12.

2. In section 12 of the Tamil Nadu Payment of Salaries Act, 1951 
(hereinafter referred to as the principal Act), for sub-sections (3) and 
(3-a), the following sub-section shall be substituted, namely:-- 

Tamil Nadu Act  
XX of 1951. 

 “(3). Every member referred to in sub-section (1) shall, subject 
to such conditions as may be determined by rules made by the State 
Government, be entitled to allotment of an Apartment on payment of rent of 
Rupees two hundred and fi fty per mensem.”.

Insertion of new 
section 12-E.

3. After section 12-D of the principal Act, the following section shall be 
inserted, namely: —

“12-E. Hostel accommodation to former Members.—Every person, 
who had been a Member of the Legislative Assembly or the Legislative 
Council shall, subject to such conditions as may be determined by the rules 
made by the State Government, be entitled to accommodation in the Tamil 
Nadu Ex-Legislators’ Hostel, on payment of rent at such rates as may be 
prescribed in the rules: 

 Provided that for attending Independence day and Republic day 
celebrations in Chennai, the accommodation shall be free of cost.”.

The following Act of the Tamil Nadu Legislative Assembly received the assent 
of the Governor on the 11th December 2020 and is hereby published for 
general information:—

ACT No. 36 OF 2020.
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The following Act of the Tamil Nadu Legislative Assembly received the assent 
of the Governor on the 27th September 2021 and is hereby published for 
general information:—

ACT No.19 OF 2021.

An Act further to amend the Tamil Nadu Payment of  Salaries Act, 1951.  

Bඍ it enacted by the Legislative Assembly of the State of Tamil Nadu in the 
Seventy-second Year of the Republic of India as follows:—

1.  (1) This Act may be called the Tamil Nadu Payment of Salaries (Amendment) 
Act, 2021.

Short title and 
commence-
ment.

 (2) Sub-sections (1) and (4) of section 2 and section 4 shall come into 
force at once and all the remaining sections shall be deemed to have come into force 
on the 1st day of April 2020.

Tamil Nadu Act    
XX of 1951.

2. In  section 12 of the Tamil Nadu Payment of Salaries Act, 1951 (hereinafter 
referred to as the principal Act),—

Amendment of 
section 12.

 (1) sub-section (2-A) shall be omitted.

 (2) for sub-section (2-AA), the following sub-section shall be substituted, 
namely: —

  “(2-AA) Where any Member of the Legislative Assembly dies before 
the expiry of the term of his offi  ce, his family shall be paid a lump-sum allowance of 
fi ve lakh rupees.”.

 (3)  for sub-section (2-B) excluding the Explanation thereunder, the 
following sub-section shall be substituted, namely: —

  “(2-B) The lump-sum allowance payable under sub-section (2-AA) 
shall be paid to the members of the family in equal shares.”.
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(4)  in sub-section (4-A), after clause (a), the following proviso shall be added, 
namely: —

 “Provided that in case of air conditioned sleeper buses, the spouse or 
companion of such member shall be provided seating facility only.”.

Amendment of 
section 12-B.

3. In section 12-B of the principal Act, in sub-section (1), for the expression 
“twenty thousand rupees”, the expression “twenty fi ve thousand rupees” shall be 
substituted.

Amendment of 
section 12-C.

4. In section 12-C of the principal Act, after sub-section (1), the following 
proviso shall be added, namely: —

 “Provided that in case of air conditioned sleeper buses, the spouse or 
companion of such member shall be provided seating facility only.”.

Validation. 5. Notwithstanding anything contained in the principal Act, all acts done or 
proceedings taken under the principal Act, for sanctioning of lump-sum allowance 
or pension during the period commencing on the 1st day of April 2020 and ending 
with the date of publication of this Act in the Tamil Nadu Government Gazette, shall 
be deemed to be validly done or taken in accordance with law as if the principal Act 
as amended by this Act, had been in force at all material times when such acts or 
proceedings were done or taken.

(By order of the Governor)

C. GOPI RAVIKUMAR,
Secretary to Government (Legislation),

Law Department.

 PRINTED AND PUBLISHED BY THE COMMISSIONER OF STATIONERY AND PRINTING, CHENNAI 
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU
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(By order of the Governor)        

C. GOPI RAVIKUMAR,				
Secretary to Government (Legislation),			

Law Department.

PRINTED  AND  PUBLISHED  BY  THE COMMISSIONER  OF  STATIONERY  AND  PRINTING, CHENNAI 
ON  BEHALF  OF  THE  GOVERNMENT  OF  TAMIL  NADU

The following Act of the Tamil Nadu Legislative Assembly 
received the assent of the Governor on the 12th June 2022 and 
is hereby published for general information:—

ACT No. 32  OF 2022.

 An Act further to amend the Tamil Nadu Payment of Salaries 
Act, 1951.

Be it enacted by the Legislative Assembly of the State of  
Tamil Nadu in the Seventy–third Year of the Republic of India as 
follows:-

1. (1) This Act may be called the Tamil Nadu Payment of
Salaries (Amendment) Act, 2022.

(2) It shall come into force at once.

Short title and 
commencement. 

Tamil Nadu Act 
XX of 1951.

2. In section 12 of the Tamil Nadu Payment of Salaries Act,
1951, for sub-section (2) excluding the proviso thereto, the following 
sub-section shall be substituted, namely:-

“(2) The salary referred to in clause (a) of sub-section (1), 
the compensatory allowance referred to in sub-section (1-A), the 
constituency allowance and the postal allowance referred to in 
sub-section (1-AA) and the telephone allowance referred to in sub-
section (4-B) shall accrue to a Member from the date on which he 
is declared duly elected or if such declaration is made before the 
vacancy occurs, from the date of occurrence of the vacancy:”.

Amendment of 
section 12.
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(By order of the Governor) 

                                                                                  
					     C. GOPI RAVIKUMAR,
  					     Secretary to Government (Legislation),
					     Law Department.

The following Act of the Tamil Nadu Legislative Assembly 
received the assent of the Governor on the 17th October 2023 and 
is hereby published for general information:—

ACT No. 26 of 2023.

An Act further to amend the Tamil Nadu Payment of  
Salaries Act, 1951. 

Be it enacted by the Legislative Assembly of the State of  
Tamil Nadu in the Seventy-fourth Year of the Republic of India as 
follows:—

Short  title  and 
	 commencement.

1.	 (1) This Act may be called the Tamil Nadu Payment of 
Salaries (Amendment) Act, 2023.

	

  	 (2)	 It shall be deemed to have come into force on the  
1st day of June 2023.

Amendment of 
section 12-B.

2. In section 12-B of the Tamil Nadu Payment of Salaries 
Act,1951, for sub-section (1), excluding the Explanation and the 
proviso thereunder, the following sub-section shall be substituted 
namely:—

	 “(1) There shall be paid a pension of Thirty thousand rupees 
per mensem to every person who after the  15th  day of  August 1947, 
had been  a Member of the Legislative Assembly or  of the Legislative  
Council or of both.”.

Tamil Nadu  
Act XX of 1951.
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The following Act of the Tamil Nadu Legislative Assembly 

received the assent of the Governor on the 23rd October 2025 and 
is hereby published for general information:—

ACT NO. 43 OF 2025.

An Act further to amend the Tamil Nadu Payment of  
Salaries Act, 1951.

Be it enacted by the Legislative Assembly of the State of  
Tamil Nadu in the Seventy-sixth Year of the Republic of India as 
follows:—

Short title and 
commencement.

1.	 (1)	 This Act may be called the Tamil Nadu Payment of 
Salaries (Amendment) Act, 2025.

	 (2)	 It shall be deemed to have come into force on the  
1st day of April 2025.

Amendment of 
section 12-B.

2.	 In section 12-B of the Tamil Nadu Payment of Salaries Act, 
1951, in sub-section (1), for the expression “Thirty thousand rupees”, 
the expression “Thirty five thousand rupees” shall be substituted. 

Tamil Nadu Act,  
XX of 1951.

(By order of the Governor) 

                                                                                  
	 S. GEORGE ALEXANDER,
  	 Secretary to Government,
	 Law Department.
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